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e m i this case

G deposii v prng T 298.07. -~ The issue involved in this case is that
N,O?"Lfc‘) ..... , % applicant who is working deer the §
ded 6@’@ -} londents at Manipur was suspen"ied a

co:gtemplahon of a disciplinary proceec}fmg Tor .
thcg alleged fraudulent drawal of Goyérnment
. mo@:le} in the department of ed.ucatxon and he
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ha been placed under suspension.. Strangely

ang in. fact no disciplinary pioceedmg has

‘ beeﬁa initiated agamst the apphcant even after

a léxpse of 3 years Aggneved by the said
inaftion of the respondents the applicant has
ﬁle&' this O.A challenging the impugned
suspension order dated 16.9.2005.

% Heard Mr B. P Sahu, learned counsel
for gthe apphca_ut and Ms U.Das, learned

Adq].C.G.S. C for the respondents

_Res%:'ondents counsel prays for four weeks

B wilhs

to take instruction.

Post on 21.9.2007 for admission.
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L _dlrected “to' ‘ascertain  as to whether

;.1‘ ¥

? _pondcnts counsel is’ spemﬁcally
any

L fd1sc1p]mary prooccdmg has becn mltlated

“'”agamst“"ﬂle apphcant Whether any . cmnmal

has Abcen- 1eglstcred agamst the -

applicant ‘and.- what was the ieason for

.suspendmg the. apphcant
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Four ‘weeks - Aime granted to the

respondents to fﬂe wntten statement
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Post on 5 11 07 for. order. In enm

 Ms.0.Das, ledmed Add. Standing

~_counsel for the Cen’rrol Govemment
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| Mr.B;P.Sc:hu,

e

'undéﬁakes tc_:- file repry s’rotement

dunng the ‘course of the day.

learned counsel for the

Applicant ‘prays for revocation of the

suspensnon order.

Call this. moﬂer on 0/.11.2007
clong with the similar matters.

- : -. ‘ %/ -

Member (A)
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11.12.2007 Heard Mr B.P. Sahu, learned Counsel
for the Applicant an_d' Mr G. Baishya,
learned Sr. Standing Counsel for the Union

of India, in part.

Call this matter on 12.12.2007.

(\Zjé%a?)/ (&ﬁ%:r)

. Member (A) - Vice-Chairman

12.12.2007 Heard Mr.B.P.Sahu, learned counsel
appearing for the Applicant and Ms. Usha
Das, learned Addl. Standing counsel

appearing for the Respondents.

: -
For the reasons recorded separate

sheets, this Original Application is disposed

~of.
(Gyécufcm Ray) (M.R.Mohdity)
- Member (A) Vice-Chairman

Job/
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N 07.11.2007 AII : 'f'iies'e‘ matters are  similar.

Mr.B.P.SoHu, learned counsel appearing for
the Appliédnf in all the cases prays for
revoccﬁon_ of the suspensions  orders.
Though Mr.G.Bdishyo, learned Sr. C.GS.C.
filed reply statements in O.A. Nos.212/2007
& 213/2007 on 05.11.2007, and Ms. U.Das,
learned Addl. C.GS.C. filed reply

19ley statements in O.A. Nos. 216/2007 &
7\)) S pod | . 217/2007, same have not been filed in O.A.

Yo L Nos. 214/2007 & 215/2007. Mr.M.U.Ahmed,

| learned Addl. C.G.S.C. undertakes 1o file
reply statements in O.A. Nos. 214/2007 &
215/2007 during the course of the day.

RYP2 I\y‘\'LUJ ' List all these cases oh 2211 .2007”if‘gor
‘_ o final hearing.
%ﬁ . V
| Member (A)
/bb/
22.11.2007 Mr.B.P.Sahu, learned counsel for the

Applicant is present. Ms.Usha Das, learned
Addl. Standing counsel for the Union of

India is absent for the reason of her

Wiy ’\’-‘u’d mother’s ailment.
%;’5} - Call this matter on 11.12.2007 for

- hearing.

e ﬁ/’ !
WW ' (Khushiramj (M.R.Mohanty}

o\k\l\og _ Member (A Vice-Chairman
/bb/ ; |
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CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH

_Originql ﬁpplicoﬁon Nos. 212, 213, 214, 215, 216 & 217 of 2007
Date of Order: This, the 12th Day of December, 2007
THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

THE HOEF\I"BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER

Shri L.S. Romyo

Aged obou‘r 41 years
S/O (L) L.S!Nino
Résident Chatric Khunou, P.O: Mokot
P.S: Kamjong and District: Ukhrul, Manipur -
At present A.G.'s Staff Colony T/II-C-3
P.O: & P.S: Lamphel and District: Impha| West
Manipur. . .-
...... Applicantin O.A. No.212 of 2007
Shri Sh. Rcmm Singh
Aged about 43 years
$/O Sh. Amu Singh
Resident of Sagolband Khamnam Bazar |
P.O: Imphol P.S: Lamphel
District: Infphial West, Manipur.
...... Applicant in O.A. No.213 of 2007
Shri Khaikhoyang Haokip
Aged about 56 years
S/0 (L) Hemkhopao Haokip
Resndenhof Chassad Avenue, Nongpok Ingkhol
P.O: Imphcl P.S: Porompat
District: |mphal East, Manipur.
....... Applicant in O.A. No.214 of 2007
Sh. Ng. Kééhing Moyon
Aged-aboul 42 years
S/O Ng. Anglenchou Moyon
Resident Komlathabi Village
P.O., PS: & District: Chandel, Manipur.
...... Applicantin O.A, No. 215 of 2007
Smit. Lhingjalam Gangle
Aged about 39 years i
W/O, Thongkhose| Haokip
Resident Of M. Munpi Village
P.O: Sugnu, P.S: & District: Chandel
At present ALLR., Staff Quarter Type- -t/21
PIO: & P.$ Q Lomphei
Iiphal West, Manipur.
istct: , P P /\pphconl in O.A. No.216 of 2007
Shri K. B&énjamin
Aged about 53 years
S/O K, Shongm [
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P.O: 8 P.S: Kamjong. and

Dislrict: Ukhrul Manipur

Al present Type-Il/4, A.G.'s Slall Quarler

Lamphel, P.O: & P.S: Lamphel '

District; Imphal West, Manipur.
e Applicantin O.A. No.217 of 2007

By Advocate Mr.B.P.Sahu in all the O A .
- Versus —

1. The Union‘of India -
N fhrough‘by the Comptroller
- and Auditor General of India
New Delhi:

2. The Accgjulnfani General (A&E)
Imphal; Manipur.

3. The Depity Accountant General (A&E)
Imphal,"Manipur.

..... Respondents in all the O.As.

By Mr.G.Baishya, Sr. C.G.5.C. in O.A. Nos. 212 & 213 of 2007
Mr.M.U.Ahmed, Addl. C.G.5.C.in O.A. Nos. 214 & 215 of 2007 and
Ms. Usha Dais, Addl. C.G.5.C. in O.A. Nos. 216 & 217 of 2007.

-
L
g et

0.A. No.212/2007 (Shri L.S.Ramyo vs. UOI & Ors)

, ©.A, No.213/2007 (Shri Sh. Ranijit Singh vs UOI & Ors)
0.A. No.214/2007 (Shri Khaikhoyang Haokip vs UOI & Ors)
O.A. No.215/2007 (Sh. Ng. Koshing Moyon vs UOI & Ors)
0.A. No.216/2007 (Smt. Lhingjalam Gangte vs UOI & Ors)
O.A. No.217/2007 (Shri K. Benjamin vs UOI & Ors)

O RDER(ORAL)
12.12.2007

MANORANJAN SMAOHANTY, (V.C.)

-Alfiﬁrfﬁese six cases were taken up seporulel__y, bpi are being

¥

disposed of by this common order.

i

2. Hédrd Mr.B.P.Sahu  (learned counsel obpéaring for the

: Applicants of Qllﬁhese cases), Mr.G.Baishya, learned Sr. Standing counsﬂi

DA : . s S
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for ihe Union of India ([appearing for the Raspondents in O.A. No.212 & 213

of 2007), MrM U.Ahmed, learned Add.. Standing counse! for the Union of

Indic (oppeonng for the Respondents in O. A Nos. 214 & 215 of 2007) and

Ms. Usha Dqs, learned Addl. Standing counsel' for the Union of India

{appearing f0r. the Respondents in O.A. Nos. 216 & 217 of 2007) separately
) and perused the materials placed on records of all the six separate cases.

3. Applicants of all these six cases, who are members of the staff

of the Office of the Accountant General of Irhpho! in the State of Manipur,
were ploced under suspensicn (on contemplation of departmental
proceedmgs against them) on 16.09.2005; that during thelr suspension, they
were granted subsm’rence allowances at the rate of 50% of their pay and
that after a Icpse of fime, they were also granted subsistence allowances
at the rate of 75%: that their repeoted represen’ra‘nons were not heeded to
and 1hot,. ggﬁr}g June of 2006, they were _prohibiied "to enter into the
offices. Thé;fhove also stated that several other members of the stalf,
although similar alegations are there _c:goins’r- ‘1hem, have not been placed
under s_uspeznsion. No charge sheetfs hqvli_ng been s’gpplied to them, the
Applicants hiove approached this Tribunal with the present Original

Applications filed under Seciion 19 of the Administrative Tribunais Act, 1985.

4, _During pendency of these cases, the Respondents have issued

chorge»_z/;h%e’r-s to all the Applicants on 07.09,2007{ini‘li01ing departmental
proceedings and, by fiing wrijten stafements in olll’,’ﬁhese cases, he
Respondents have pointed out about issuance of sepgro'le charge-sheels
dd#ed 07.09. 2007 in initiating the deportmemal proceedings against each
of the Apphcon‘rs and about the background in which The Applicants have

-

e 4 AN
been ptoced under suspension and iniliation of proceedlngs ogomsl ”E:L
Y .
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Applicants. The reason for delay in drawal of the charge-sheels have been
explained in the wiitien stalements filed in these cases. In The wiilien
statements, the Respondents have explained that few of the members of

the staff, dgains’f whom less serious allegations have been found out; have

been fransferred out and that steps have been taken to bring back one

-

Senior person, on transfer, to book him in an effective departmental

“proceeding.

5. At _"rhe hearing (on the face of the explanations made
available by Respondems) the sore ground raised in all these cases, by the
Advocate for 1he Applicants, Gjﬁl—ihm prolongation of the suspension
without drcwol of any charge-sheets/without initiating departmental
proceedings against the Applicants. But for the req_sqn of issuance of

chargg-shee‘rs against all these Applicants {during the pendency of the

cases), the said ground has also become infructuous.

6. - AFffe fime of hearing, however, Mr.B.P.Sahu, learned counsel

appearing for the Applicants of all these cases, has raised a point that

\ susoension of the Applicants having not been reviewed within 90 days from

146.09.2005 Hhe'doie on which the impugned suspension order was issued]

the continuance of suspension has become invalid; for the reason of the

provisions in Ru'ie 10.(6) & (7) of the CCS [CCA) Rules, 1965. Relevant portion

of The said Rule 10 (6) & (7) {which is stated to hove been brought into the
statute book, by Govt. of India/DOPT Nohflcohon No. 11012/4/2003 Estt (A)
dated 23.12.2003 and stated to have come in force on 02. 06 2004 by Govt.

of Indlq/DOPT Nohf:cohon No. 11012/4/2003 EsH(A) dated 02 04 2004) reads

—

as undar.«« N . D
Hﬁ " - v

oy
LS
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"6} An ordor ol suspension made or daaied o hetve

Baan made under 1his 1ls shail be ieviewed by lhe

authorily compelent io modify or revoke the SUSDensionL

, - before expiry of ninely days from the dale of order of
14 - ' suspension, on ihe fecommendation_of the Review
Committee constituted for the purpose and pass orders
either extending or revoking the suspension. Subsequent
reviews shall be made before expiry' of the extended
period of suspension. Exiersion of suspension shall not be

{ P N o for a period exceeding one hundred and eighly days at
L ‘ time,

- - (7) Notwithstanding anything contained in sub-rule 5,

‘ an order of suspension made or deemed to have been

e, Made under sub-rules (1) or (2) of this rule shall not be

- valid after a period of ninety days unless it is extended
‘ . - - after review, for g further period before the expiry of

i | ninety days."
ttis the S'anq:.of lhe learned counsel appearing for the Applicants thal for
} ; the reason of aforesaid amendment to the Original Rule 10 of the CCS
L - i
i : (CCA) Rules, 1965 {which has come info effect from 02.06.2004) the cases
of lhe Applicants are squarely covered under the said new provisions; for

the Applicants were placed under suspension on 16.09.2005.
i s

7. But, in the Original Applications it ﬁos no‘t‘bé:éh pleaded by

any of the Apbﬁconfs that their suspension matter was not reviewed within

920 days from 16.02.2005 _in_terms of Rule 10{6) & (7) of CCS {CCA) Rules,‘

1265. We are-also not in a position to adjudicate this ospect of the matter;
because all the Standing counselss appearing for the Respondenis in these
cases, are ’rcléen by surprise on this new ground {which has arisen out of
factual oliegcﬂzon, faken for the first time, by the Advocate for the
Applicants) 015;,inan hearing stage of these cases. The learned Standing
counsels, oppeioripg for the Respondents, have, howevgr, Q;?imed out, at

the hearing, that prolongation of suspension of the Agblicanfs really

| P
received revised consideralions of the Cempetenl Authorilies; on a number—'_/:_;:.

ot ' oo z‘fx‘



oA Co

of occasions Le. (a) when anhanced substslence dlowances were granlod
lo all The Applicants; (b) when Ihay repealecly tepreseniad lor their o-
instatement and (c) when they were prohibited to enfer the office

premises. It hos also been pointed out by the learned Standing counsels

that for the reasons disclosed in the written statements (in all these cases),

the representqhons of the Applicanls’ did nol receive  lavourable
GOF]SJderGﬁOfLI(S. They, however, failed to admit (or deny) the factual
diiegation {made for the first time, by the Advocate for the Applicants, at
the final hearing slage) aboul non-consideralion/absence of review ol the
maller for prolongdllon of suspension beyond: 90 days hom the dale of

suspen5|on becouse of lack of such factual ollegohon (by'the Applicants)

in their Orlgmol Apphco’nons

8. Inﬂ‘ ,qbsence of the foctuqi dllegation in the Original
Applications (that there were no review of the suspension of the
Applicants, within 90 days from 16.09.2005) the Responqems had no
oppor’runiﬁes‘_fo answer the new factual point in issue and, without granting

any opparfunlty 1o the Respondenis (1o answer on ihe factual allegalion

| made, by fhe Advocc’re for the Applicants,at the final heqrmg stage) no

relief can be considered to be given to the Applicants (by ‘merely looking
to the new/amended statutory provisions); because that would amount to

denial of natural justice to the Respondents, -

9. .l‘néi"ﬁé aforesaid premises, (having heard learned counsels
Oppeoring for aiitfhe parties) without entering in to merits of the matters, all
these Criginal Applicalions are hereby di;posed of wilh_ gran! ol liberly fo

each of the Abplicon’rs to represent their grievgnces (pertaining to non-

A
review of suspension of the Applicants within 0 days of suspension) to 1her g<

\
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CResspanddesly ,‘ Ly emd af Lecanihe, 007, O aacalpl o
representations, the Respondents should consider 1he same (in the light of

the provisions under Rule 10 (6) & (7) of CCS (CCA) Rules, 1965) within 15

days thereafter and pass necessary speaking orders by end of Jonuory}

2008.

10. Wi_’rh the aforesaid observations and directions, ail these

Original Applications are disposed of,

Send copies of this order to all the Applicants and to all the
Respondents in the addresses given in all these six Original Applicalions.
Free copies of this order be also supplied to Mr.B.P.Sahu, Mr.G.Baishya,

Mr.M.U.Ahmed, and Ms. Usha Das, Advocates appearing in dll these cases.

I
t

¢

M. R MBHANT Y
VICE-GHAIRMAN.,

sy

MEMBER (ADMN) .

At

N
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INTHE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH, GUWAHA'E'!
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL,
ADMINISTRATIVE TRIBUNAL ACT, 1Y85)

ORIGINAL APPLICATION NO. Db orzo07

Smit.  hingialam }a.ng\‘c- L APPLICANT

\evAul -

TheUnign of India and 2 others.

...... RESPONIDIENTS.
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5. | ANMENURE A/} 14
Order dated 13-9-10%9 issned hv the senior
| Accounts Officer (Admn.) Manipur, Imphai.
6. | ANNEXUIRE.A/ is
Order dated 16-9-2003 is sucd. by thc Dcputy
AL =i FA LTIV -1
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S. ANMENURE A4 17
Renresentation  dated 2-3-2007 written by the
Appiicant 10 the Accouniant Generat (A&E}
Manipur, lmphal.
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SYNOPSIS
‘The Applicant was initially appointed as Clesk/l'ypist. ot the
office of the Accountant (iencral (A&FE), Manipur in the year 1989,
‘Thercaticr, she was pramoted to the post of Accountant vide the order

"
dated 2R-1-2000,The Deputy Accountant General (A&E), Manipur vide

the order dated 16-9-2005 ntaced the Apnnlicant under suspension in

contemplation ot a disciplinary pmcccdihgg in conncction with the
traudnlent drawal/scandal -nf a huge amount ot ( Tovt. money in the
Nepartment of Hdneation (8), Gavt. of Manipue. Thongh the Applicant
was nlaced under. suspension i cnntcnmla'rmn of a dmmphnary
nraceeding the anthonties concerned have nat cven _proceeded the
disciplinary praccedimgs initiated against the Applicant. On the ather
hand, thc anthoritics cnnccmcd cven tailed to trame the char rTud fm

which ’rhc disciphinary nmcccdﬂm was initiated againgt thc apnlicant.
Thus, it s very clear tha.t thc authoritics concerned initiated the
dtscm]marv mncccdnmq agamqt the Atmhcanf hy nlacing her xmdm
suspension to cvewash the general nuhhc and the apphicant had not.

committed any misconduct. The well settléd law is that disciplinary

praceedings against an emplovee shonld he conclnded expeditionsly.

The authoritics concerned have violated the said provisions ot law.
Thus, the impugned order of suspension dated 16-9-2005 i liable to sct

astde.
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applicant are restricted to enter Uffice
premises  wiioui  speciiic wniien
nqrm:nn;r\n fram tha Head Cf Ofﬁce
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with immediate ettect.

sl ates Particulars Asnnexure
| Nao.

(i} (2) (3) (4)

1.1 13-9-1980 | The Applicant was initially appointed | A/
as Clerk/T'ynist by an order issued hy
the Senior Accounts Officer (Admn.),
L V. PO on . c41e [ Y Y ~ble e
lVl(l!ll!.'Ul a..u.!uswu-u b\l- Ve ) AR J3T1W)]
incnmhbents in the gcale af nav of
Ks.950-1300/-. .

~ Y INE AN [ PR A e Sy

Z. 8-01-2002 | The applicait was pioinoied to the post
of Agcountant by an order 1ssued by
the Office of the Accountant General
(AT, Mampu.

3. 1692008 ' The Applicant was placed under A2

‘ suspension by an order issued by the
Depuly Accouniani Generai {(A&RE),
‘hﬁﬂﬂ'ﬁ"" T l‘! '
.Lv;.uxuyuh Lnaynm

4 Q-12-2005 | The Apnhcant " withimifted A AR
represeniailon 0 the  Depuly
A et o mondl FA PTTN BEmsnssnsra
FAVWATLALE u:uu. wIviiuial \n!&l I} lVllJ.i'i{lul‘

) Imphal

5. 2-3-2007 | The, Applicant submittcd an another A/4
reproseiitation to  the  Deputy
Accountant General (ARrF"\ T\ﬁammn

6. 5-6-2006 | The Senior Accounts Unlcer, {Admn.) NS
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IN THE CENTRAL ADMININTRATIVE TRIBUNAL,

N. Theotba

GUWAHATI BENCH, GUWAHA'TT |

Tiled by b

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL,
ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. DJ/E QF 2007

Smt. Lhingialam (Gangte, aged abont 39 years,
WO 'l;ixzwt\gklxc\gci Haokin, rcsidm\.t of M.
‘Mlmp'i ’Villagc; P.(). Sugnuy, P.S.and Dastrict
Chandel, at present ALR, Statt Quarter
Tyne-1H721, P.O. & PSS, lamphel and

District Imphal West, Manipur.

... APPLICANT
~ \eviug ~

1. The Uniow of India, through the Comptrotler

and Auditor (ieneral of India, New Delhi. |

2. . The Aceountant General (A&F),

- lmphal, Manipur,

3. ‘The Deputy Accountant (ieneral (A & F),

lmnhal, Manipur.

o RESPONDENTS.

r ’

=

~ .
: iﬁs Sissy
< Oath-Commissioner UJudiciah £‘/

"o Alaninur

‘ ?/61@



DETALLS OF THE APPLICATION

1. PARTICULARS OF THE ()RI)BR AGAINNT WHICH THE
APPLIC A I'LON IS MADE,

This application is dirccted agamst the order No. Fstt. (A&RY
Order No. 123 dated 1(1;9-20()5 issned by the Depnty Acconntant
Gieneral (A & K), Manipur, Imphal therehy placing the applicant
under suspension in contemplation of a disciplinary procecdings
under sub-rule (1) ot Rillc 1) of the {)cnh‘al Civil Services
1 Iathcahm\ (,rmfml and Apncal) Rules !9(15 with lmmcdtatc
ctteet, and pur <uant to which cven no charges has heen made

tiled till date, leave apart initiating and proceeding.

2. JURISDICTION OF THE TRIBUNAL

The Anphicant declares that the subtect matter ot the case which
- he wants to redress 18 within the jurisdiction of this Hon’hle

Tribunal.

3. LIMITATION:

- ‘The Applicant further declares that the Application is within the -
limitation nreseribed in Section 21 of the Central Administrative

Tribunal Act, 1985,




4.

FACTES OF THE CANE:

4.1.

472

43.

That, the present Applicant is a bonatide citizen of India
by hirth helanging to the Schedule T'ribe community of the
State of Manipur and as such he is entitled to all the rights

and privileges enshrined under the constitution of India.

That, the Applicant was initially apnointed as Clerk/ l'ypist

ot the Oftice ot the Accomntant (General (A&K), Manipur
along with 2( mn} other incumbents m the scale ot pay of
R.q. 950-1500/- pm. wet dates indicated aganst their
names vide the order dated 13-9-R9  igsned by the
Accountants (Mhcer, ottice of the Accountant (iencral
(A&E) Manipur. The name ot the applicant apncarcd at S

No. 2 of the said and she was apnomied w.e.t. 8.9 1989,

A copy ot the said order it annexed herewith

as ANNEXUIRE-A/l

That, while the Applicant had heen serving as Clerk/ T'ypist
ot the Oftice of the Accountant (ieneral (A&K), Manibur
imphal, héing satisticd with the services rendered hy the
applicant, she was appointed on promaotion to the nost of

Acconntant a]m\g with anather incumhbent vide the order

dated 2R-1-2002.

mealerioner jugisinds %
HMavinve.

e



44.

4.5.

That, while the applicant. was scrving as Acconntant and
nosted at thc oftice ot the Sr. Deputy Aceomntant (ieneral
(A&K), Manipur, to the great shack and surprise the
Deputy  Accountant. (General (A&E), Manipur, Imphal
issued an order on 16-9-2005 wherehv a digcip'linary'
nroceedings was contemplated to Bc imtiated agamnst the
applicant and” she was placed under susnension with
immediate cftect in exercise of the powers conterred hy
sub-rule (1) ot Rule 10 ot the Central Civil Services
(Classitication, Control and Apneal). Rules 1965, 'the said
order turther stated that during the nerind of sm.qpcﬂﬂinn
the Hca.(._i quatter ot the apphicant shall he at Imphal and
she shall not leave the Head auarter withont abtaining

NrevVios permission of the l)cpnty Accountant (ieneral

(A&E), Manipur,

. A cony ot the said order i annexed herewith

as ANNEXTIRE-A/?

hat, heing aggricved by the said order dated 16-9-2005
Macing the applicant under suspension in contemplation ot
a disciplinary praceedings the applicant submitted 2
representation on 9-12-2005 to the Deputy Accountant
Gieneral (A&E), Manipur, hnphal prayving for reviewing
the said arder dated 16-9-2005. In the said representation
the applicant. highlighted all the tacts and circumstances

and alsa the illcgalitics: tor the issnance ot the said order

X
g ._.‘_aéuzci
LT QLT
“owiaiecloner (Judiciel ‘&/I/



4.6.

dated 16-9-2005 and finther requested the Deputy
Accountant (ieneral (A & E), Manipur t take her hack in

scrvice by revicwin g the =aid arder of SUSNCNSKION,

A cony ot the said renresentation 1

annexed herewith as ANNEXTIRE-AZ3.

That, though the applicant was placed under suspension
allcgedly in énntcmplatinn ot a disciplinary proceedings
vide the order dated 16-9-2005 the concerned antharitics
tailed to conchude the said discipliné.ty procecdings
nroposed to he initiated against her. Apart trom this, the
a.uthnﬁticn cm\ccmcd‘cvcn tailed to framce and turnish the
charges tor the intiation of the caid pmpngcd disciplinary
praccedmes. On the other hand, the antharitics concerned
have even failed to revoke the ﬁa.ikd order ot ﬂnspéﬁginn
order, thereby the applicant submitted an  another
representation on 2-3-2007 to the l)épnty Accmmtantl
General  praying  tor t;cins#aﬁng her to her post h'y
reviewing the said arder of suspension by highlighting the
said tacts. A copy of the said rcprc:s:&ﬁatinn was  also
submitted to the President & (eneral Seeretary, Civil

Accounts Assaciation, Imphal, Manipur.

A cony ot the said representation is annceyed

herewith as ANNEXUIRE-A/4

walscionet {Judicial)

Maaigug. .



4.7

‘That, mstead ot considering the representations submitted
by the applicant praving for revoking the said suspension
order, the Sentor Accounts (Mticer( Admn ), Ofttice ot the
Accommtant (ieneral (AL]), Manipnr issned an order on 5-
6-2006 wherehy it was ordered that the applicant along
with 10(ten) othicr incumbents/ ecmployees of the attice of
the Accountant (General (Al]), Maninur were restricted to
cnter mto ﬂ\c oftice premises without snecitic written
nermission trom the Head ot Ottice with cttect trom the
dates indicated against their respective names. ‘The name
ot the applicant apneared at 81 No. 5 ot the said order and
she was restricted to cven cnter the ottice with cftect from

16-9-2005. .

A copy of the said order is annexed herewith

as ANNEXHIRE-A/S

5. GROUNDS FOR RELIEF WETH 1LEGAL PROVISIONS:

ARE

For that, the well setfled law ot the land is that suspension
is not a punishment bat_ prolong suspension is bad in the
cye ot law. ‘The Apnlicant was placcd under SHSPEnKIon in
contemplation ot a. disciplinary proceedings in the vear
2005 vide the order dated 16-9-2005. Ry now one vear and
10 months have  alrcady  lapsed  but  the
respondents/anthoritics cc&nccﬁtcd; instead of conchiding

the said disciplinary praceedings, even tailed to frame the

=P
=

e NBS ‘
7 B

Oatlony, 1.csiones {Judiciel)
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3.2.

53

~charges for which the said disciplinary proceedings was

mitiated against. the applicant. Thus, 1t is-very clear
that the respondents have no case and the applicant I8 onite
mnacent and she was ‘pla_ccd under susnension on the
pressure received trom certam angles just to ‘makc her the

scapegoat in a scandal.

For tha’g the pronosal for the inthation of a disciplinary
nrocceding against the apnlicant by placing f\m‘ under
mmpcns;ihn {NHS _dnc to the 'ﬂ;a.ndulcnt‘ i:lmwé_i/scaﬁda] | ot
huge amount. of money from the Govt. ex-chequor. the
applicant. is/was serving as Acconntant the work, which s
mare or less to calenlate the accounts/amounts of money
to he dra.wﬁ 'i'h i"a.\_n}m' of f.hlc; cmnloyees wha retired trom

service. Thereafter, the Accounts otticer under whose

mrigdiction  the  applicant’ ~is/was serving -~ oat their

signaturcs on the “calenlation made by the concerned

anthoritics and same  was approved by anthorities
concerned. Therctore, the applicant is not the authonity tor.
sanchonmg/approving  the é.mnm_\t.q to he drawn -hy
the rcﬁrcd'cmplny_ccs. H‘nwcv’cﬁ, the apnlicant. was placed
under suspension in contemplation of a  disciphinary

proceeding as a face saving device and to make her the

‘scapcgoat.

For  that, the anthartics  concerncd/resnondent

discriminated the applicant. tor the reasons that they have

rolestoner (Judiciaty

Maaqipur. W
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not taken up any disciplinary proceedings against the

Senior Acconnt Ofticer under whose control the applica.nt

was pertormed her duties by calenlating the said amount
and they also tailed to take up disciplinary praceeding in
respect ot the ather employees posted in the same section.
Instead of initiéﬁng diﬂc:iplinary nraceedings they issned

nnlv memaorandam in respect. of other cmnhwcca ot the

same qccﬁ on, On the other hand, the annhcant were placed

under  suspension  in cnntcmplatinn ot disciplinary
proccedings as such they hévc used difterent vardsticks
whtch 1S not qnq’ramahlc in ’rhc cves m‘ law. No acfmn has
heen T.-akcn cven agman the nersons who acfcd against

their jurisdiction.

For that, it there is/was any irrcgnlaritics on the paﬁ ot the
apphecant while she was/is .diﬂchm‘ging her duties as
Accountant, the anthoritics concerned should have framed
the charges tor which the departmental enauiry was
proposed to he.inttiated against her and the same should
have been proceeded in time and appropriate punishment
conld have heen awarded to her it the cn'qniry anthoritics
cstablished the charges. However, in the instant casce,
thongh the applicant was placed under snspension in the
maonth of September 1995 cven no charges has so tar heen
tframed agamst the applicant. ‘thug, the motive of the
respondents/antharitics concemed in placing the apnlicant

under  suspension  in confemplation of a disciplinary

!
W

wner (Judicialy
Licainys,
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5.5.

506,

-y

proceeding is not fair which indicates, without any douht,
that there 1 nothing against the applicant. ‘Thus, the said
disciplinary procecding initiated against the applicant vide

the said order dated  16-9-2005 is h'ah'lc to he set aside and

the applicant deserves to he remstated to her nost with all

the conscemential henctits.

For that, the actions for the alleged trandulent
drawalscandal ot a huge amount trom the Govt. Fx-
chequor wa.é ihiated by the Denartment of Education (N},
Govt. of Manipur. The anthenticity of the documents
nnder which the 'app]icanf caletlated the amounts of
moncy to he drawn by the retived cmplr;ycé.q was done
under the strict supcrvision of the concerned autharvities of
the atfice of the Acconntant (iencral (A&F), Manipur,
Imphal. The applicant is/was not the autharity to ascertain
the genuiness of the documents under which she
calenlated the amounts of money. In ather words, she
calenlated the amomnts of money to he drawn by the
retived employees, with the instructions of Sectional Head.
However, the apnlicant have heen made the scanceoat of

the a]icgcd trandulent drawal.

For that, by adopting the aforesaid principle of law ic.
prolong suspension ix had in the eve of law the Hon hlc
Admumistrative Tribunal as well as the Hon’ble Canhati

High Court have passed orders in many cascs under

R Ay Uu:‘!i‘;i?ﬂ
oy, \59/‘/
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similar circnmstances, thereby cuashing the snspension
arder or hy directing the authorities concerned to conclude
the disciplinary procecding initiated against the emplovees
who arc/were placed under susnension  within §tipulatcd
netind ot 2-3 months and tailing which the emplovees
concerned shonld he reinstated in their respective posts.
Theretare, a similar reliet is reqnired to he passed in
tavour of the apnlicant f\y auashing  the impngncd’
suspension mﬁér and till the dispogal ot the application hy

s'faying the sad suspension order.

6. DETAILS OF REMEIMES EXHAUSTED :

There 18 no other alternative and eHicacions temedy available to
the annlicant exeent invnking the mrisdiction of this Hon’ble

Tribunal.

7. MATTERS NOT PREVIOUSLY KILED OR PENDING IN
ANY OTHER COURT OR T'RIBUNAL:

The Applicant declares that she has not tiled any other
application/netition in the subicet matter in regard to which this
application is made nor is pending hetore any Court of law or

any ather antharity or any other hench ot the Hon’hle ‘T'ribinal.

8. RELIEKFSOUGHT FOR :

The impugned order dated 16-9-2005 issued by the Deputy .

Acconntant (iencral (A&K), Manipr, Imnhal bhe set aside as the

8ot siorox Judlcind %
Mieaiour
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11.

11 -

same arc not sustainable in the cye ot law and the Respandents
narticularly the Respondents No. 2. & 3 he directed to reinstate
the apnlicant to her nost of Accountant ot the ottice of the.

Acconntant (iencral {A&E) torthwith with alt the consequential

‘henefits.

-

INTERIM ORDER 1K ANY PRAYED FOR :

Stay/Susnend the impugned order 16-9-2005 tssued by the
Deputy Accountant GGeneral (Admn), Maniniie, Imnhal and/or the
Respondents be directed to reinstate the applicant to her post of

Accountant immediately.

PARTICULARS OF 1P(Q).

No.ot PO — @& %% G- 642704

Name of the 1ssuing post ottice - (1.P.O). l'fpphaf
Date ot 1ssnance of Postal order - - 6. 8 ..b?- .

Past Ottice at which payable : - (Guwahat

LINT OF ENCLOSUREN - -

As ner Index.
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VERIF¥ICATION

1, hingjalam Gangtc, aged ahout 39 years, Wi} 'I‘hnngkhnsci
Hénkip; resident of M. Munpi Village, P.O. S_;lgtxil; P.S. and hstrict
Chandel, at present A.I,R.; Statt Qua.rtcrl ;I‘yI\c-lllQI; PO. & PS. ‘
I.mn;ihcl and | hstrict Imphal chf.; Manipur do herehy venity that the
confents of paragranh Nos, 1.—.—.‘.—4}97—-‘;\3.4,'arc truc to my knowledge and |

paragraphs No. :AE)'P\.\, ... arc helicved ta be true on legal points and

that | have not .qupprcsscd any matcrial tacts.

Place : - M/SMMT | -GP/CW:JD/J’ J&,——- H o/\{’t‘

Date:- 2 £ 7 - - SNignature

s Bt T AIE T T T - =l T

Cot=only effirmed before 120 €7 e ‘gﬂ“
S a8 88 SO @ BaneBRBERES a0 at -.“-.‘.ug,ﬁ:)ne . Mnu..uu {’
ip the conrt premises by the declarant whe |
s identificd avawLaga&é—Jg(hj\
“ar dAeclarapt seems 1n snderstand the con-
jepin Fett well an  their heing read sver

aas paphained to him,

it cn = 2

_ . l=vaima Singa
22t Commissioner (Judigial)
Menipus,

Fu
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AFFIDAVIET

I, Lhingialam (iangte, aged about 39 years, W/ Thongkhose
Haakip, resident of M. Munpi Village, P.O). Sugnu, P.S. and District
Chandel, at present ALLR., Statt Omarter 'I'ypc-‘lll/ﬁl; PO & PK

Lamphel and District lmphal West,  Manipur do hereby soletmnly

t#

-t

”

m and state as under -

That, | am the applicant in the accompanying Original

Anplication and as such am well acquainted with the taets ot the case.

2. ‘That, the said Original Anplication has bheen deatted by my

counsel under my instriction and on my hehalt. .

3. . That, the anncxurcs anncxed to the accomnanying Original

Apnlication arc the true copics of the ariginals thercof.

VERIFICATION
o
Veriticd at Imphal, on this the b day ot Augnst, 2007 that the

contents of the ahoave atfidavit and the accompanying QOriginal )
Anplication af para Nos. 4~ 4-? are true to the hest ot my knowledge
and the rest of contents of the accompanying (Original Application are

belicved to be true and correct by me and that nothing material has

STIUSUAS PR VR

DEPONEN'T/APPLICANT

heen concealed thereot.

\
identufied by :- W
k. S

Advacate. N, Rerv®

A — ¥t G N AN o o

Cotemaly affired before mo on.bin Bl
S peet e FR S0 B ma aire ﬂt —H\-L.m:zf Qr“mgu-u oy ——

in the court premises by the declarant whe

identificd by.A4Ln « Vomaba$on. Auduatek
iy iden ¥ . ST ama S ;
/Qm;wuoncr Quiisigl}

The declarant reems te rderstand the con-

tente fute we't an  their beiﬂ' read oyg
 ——taree =T T A T e s T T SR .

1

sped =uplnined te him,
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ANNEXURE-AN

OFFICE OF THE ACCOUNTANT GENFRAL. (A&K)
" MANIPUR, IMFHAL.

Fstt (A&EYOrder No. 167
 Dated 13-5-1989.

‘The tollowing candidates are  appointed  as Temporary
Clerk/Typisi ihrough Siail Seieciion Commission, Gouhail, under
Establishment Order No. mentioned against the Candidates in the Scale
of pay of Ks. 950-20-1150-EB-23-1500 w.e.l ihe daied noied againsi

cach.

S1. No.

Name of the candidates DNate ot lomming  Otfice Order

l.

b

No. & Daie.

_ Ningﬂmujam (3!13.:\0}\31\ - R-O-R9(FN) Fstt( A&F.j/’l-ﬂ}).’

Singh - - recruli/84-85-1304
 dated 7-9-89.
Lhingjaiam Gangie 8-5-89(FN) Esti{A&E)Y2-35
' recruit/R4-85/1310

did. 8/9/89
Nemkhachong Khongsai  12-9-R9(KN) Fsti{ A& HY2-39/
| SR recruii/84-85/
12-9-8Y.

Sd/- _
Sr. Accounis Oilicer (Admn)

~Memao Nao. Estt( A&I*‘.)/2-39/84-R5/1‘ccmif/ 1358-61 Dated 13-9-R9

Copy io -
o1 P.AQ. (Local)
2.  Bill Group '
2 Dhacvcme { Ve nnememn
- A WA OVL WAL EIWWE LIVAS,
4.

nD
T p._,_l_u '
TRUE COFY

Personal file.

Sd/-
Sr. Accounis Officer (Admn)

[0 4)

T S
Commizcionar (Judizialy
Megigne,
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& ANNEXURE-A/2

OFFICE OF THE
SR. DY, ACCOUNTANT GENERAL (A & E).

I A %IYTY T TR ATHYY A T

MANIFT LI, LIV LEAL .

Kstt (A&EYOrder No. 123

~O

~ . 1Y T 4 ot~ . -
Dated, imphai, ihe 10 Sepiember, 2003.

WHERFEAS a diqcinlinm'v proceeding against Smt. | hingzalam
U&Ilgle ACCOHIII&!]I OI me Umce OI me Sr. UEBIHY AGCOUIRO,IH Uenex 3.1

fA ¥ U Macvieionsre lomambhal tn Amntanmiemlatad
‘l 2 VA ‘.J}, AVAWJLPUI- lllﬂpl‘“l LD Uulll\‘lllyl“tvu

Now, theretore, the Deputy  Accountant (eneral (A&K),

Manipur, Iimphai in exercise of the powers conferred by sub-ruie (i) of

. 18 nl- #L [ &0 ate [ Qe sy | A
Bule 10 the Contral Ci ul Services 1\ GSSi.uvuuuu, wOIToL  anG

Anncal) Rules, 1965, herchy places the said Smt. Lhingzalam Gangte,
Accouniani under suspension wiih immediaie eileci.

It 15 turther ordered that during the neriad that this order shall

remain in force ihe headquariers of Lhingzatam Gangie, Accouniani
should he Imphal and the said Smt. Lhingzalam (angte, Accountant
shaii not jeave the headquariers without obiaining the previous

s ciemen

AL e n vrendn Ad
. y\.mu.uoo;\lu UL VAW UII.UUI. n}iﬁ'll\wﬂ

Sd/-
{ Deputy Accountant Generai (AKE}

Anssemaae Lo

hant
l uuuuy\.u, .ll.il}lll“.l
Memo No. Estt. (A&EYDisp-Act/Con-HP/2005-06/2249  Dated. 16-09-05

Copy to :-

Al PR . A 1 ™ s a s « X h AR} )
1. Smi. Limgzaigm GUangie, Accouniani, Uilice o1 ine Sr.
DAG (A&FE), Manipur, Imphal.

ATTESTED
TRUE COPY :

—_ .
=

Coimanssioper Judlcial)
Manipur.

ADVOCAT

N
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% ‘ ANNEXURE-A/3 *\j

The Dy. Accountant Gieneral ( A&K),

Gio me Sr. UY AGGOBIII&III General {AXL),

Tonn 1 hﬁﬂv\n«hliﬁ

llllk}ll m, AVACLANR )

‘Suhjeet @ - In the matter of request fo review my
suspension order Esii. {A&E) No. 123
4 ) » | dated 16-(09-2005 and rcinstatc me against
my lien posi wiihoui issuing charge sheei
R : - thereat. :

Sir,

Wiih due respeci and humbie submission I am io siaie ihe
tollowing tacts hetore you for tavonr of kind perusal and necessary:
orders.

‘That, 1 joined service as CfI' w.e.t. 0R8-00-1989 and completed
more man 10 YG&I’S OI SCI'VIOG as on IHG aare OI my SUSDCHSIOI] 1 . IU-

f\(\ MMNE dvreien thin ernd T 12nnd 44 smanta ad Ao ln ~FGAal
FIVIV uuuuf_:, uiis POnisG 1 U3CG 16 POrIOLNN ang Qiscnar gC Y Giidiai

duties to the satistaction ot my superior ofticers,

However, to my letfer shock and dismay 1 was susnended from
service vide Esii{A&E) No. 123, daied 16-09-2005 wiihoui giving me a
chance to detence mysclt tor reasons(s) to me.

‘That, consecuient on my snspension | sued to ponder over the
nziure of works 1 have done in differeni seciion and 1 am fuily
contident not to have committed anything contrary to riles and norms
and as such my suspension from service is no dccmcd io be reasonabie
and justitiable.

It is therctore, requested that my susnension arder be reviewed
favourably and re-insiaie me againsi my iien posi ai an early daie
nlease.

For which act of kindness 1 shall ever gratefidd to you.

Dated: Imphal,
The 65" Dec. 2005.
Yaours taithtully,
Sd/-
(LHINGIATLAM GANGTE)
Accountiani

ATTESTED
TRUE, COPY o

ADVOCATE




‘ - | ~(17)-

i\ ANNEXURE-A/4
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The Accountant rcmcml { A&F )
Manipur.

Sith - Revacation ot Snspension Ovders and re-instatement in
Service-Prayer ihereod. ‘

Sir,
- ) 1 have ihe honour io inviie a reierence io Orders No. Esii.
(A&EYOrder No. 123 Dated 16,9 ”()05 under which 1 have heen placed
N under suspension in comemmanon of a mscmunarv pr oceeamgs

.

pvs retth vt dinnta A Fne el -
“ﬁ(—lll.lol lllU VUIL.IIU“I- UAD\JIUOIIAQ [9 ¥R =) IUGWIA AUI \)UO‘J\!II\’IUII u.uu ].Vlll.“lll Ul.l

the same condition f_.ﬂl date.

‘That, Ssr, the case has heen kept nending tor mare than ane vear
even ihough i have been granied % of my pay as Subsisience
ARlowance since 4/06. As a result of ‘'which, my tamily condition is

‘exiremely deierioraied and we are aboui io siarve. Furiber, ihe siudy
carrics of my children are nparalyzing.

In the context of the above cm\dmnn [ camc&*ﬂv recuest to vour
fonour io kindly look inio ihis maiier and constider for revocailon and 1
may ,.kmdly he re-instated in service on spccnal consideration.

For the act of your kindness, 1 shall be remain ever thanktiul and
graieiui io you.

Datcd/Imphal

. ) l - r 1 F o Ya¥aled

ihe 2™ March, 2007
‘ Yours tasthtully,

ey 4

S5Q/-

Copy to :-
mi ™ . | 4
10 rresweni
il Acconnts Association

Office of ihe Sr. Dy. A G(A&E)
Manipur, Imphal.

ATTESTED
TRUE,COPY

ADVOCATE
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ANNEXURE-A/S

OFFICE OF THE ACCOUNTANT GENERAL (AU): MANIPUR

IMPHAL ; 755001

Oftice Order No. 40
Ditd. 05.06.2006.

The tollowing othcials arc restricted fo enter ottice premises
wiihoui specific wriiien permission irom ine Head of ofice wiin

- © immediate ettect.
SL Na. Name and designation KHcct date
t Chungkhulun Kuki, R.K. 16 052008
Z. . Nirpen Metiet, /T 20.00.2005
3. K. Madhumangol Singh_ Sr. Acett. 17.08.2005
4. Ng. Kosihing Moyon, Accii. 16.0%.2605
5. P.hingzalam (iangte, Accett. - 16.09.20058
6. Sh. Ranjti Singh, Accii. 16.0%9.2005
7. 1.8, Ramyo, C/T 16.09.2005
3. K. Haokip, Sr. Accii. 16.0% 20365
9. K. Renjamin, Sr. Acett. 16.09.2005
i0. V. Nunibuk, Accii. - 18.61.2006
1. Th. Kapiba, Gir. 1. 30.09.2004.

Authority:- DAG(A&EY' s order dtd. 02.06.2006 at P/IN of ¥ile Nao.

Esii. (hOLD ,ll aubpcnbmnu.uua-uo

.

Sd/-
Sr. Accounis Oiiicer,
(Adinn)

Mema No. Weltare/Permission/AG{ Au)/2005-06 Dated, 05.06.2006.

Copy o -

ATTESTED
TRUE, COPY

ADVOCATE

1.

The Commandant,
CKFEF, AG posi, Babupam.

All the watcher concerned.

~ 17

Suf=
(1. Shantikumar Singh )
Weifare Assistani.

~_\OLDOR
Lty Srign - '

Commxssloner Judicial)
Manipus.

0\
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Smt. Lhingjalam Gangte
..... Applicant

Pl Panpindin

Versus
Union of India & Ors. _
..... Respondents.

Thé written statement filed on behaif of the

respondents above named.

i’hat the deponent had gone through the original application and

understand the meaning thereof. The statements which are not specifically admitted,
are deemed to be denied.

That with régard to the statement made in paragraph 1, the respondents beg

* to state that to hold an inquiry against Smt. Lhingjalam Gangte, Acctt. under Rules
14 of the CCS(CCA) Rﬁles, 1965 a charge sheet had since been framed and issued to
the applicant vide this office Memorandum No. Estt (A&E)/DP/L.G/2007-08/562 dated 7
September ,2007 (Copy enclosed asAnnexure-X/I ).

That with regard.to the statements made in paragraphs 2 and 3, the

respondents beg to state that those are within the specific knowledge of the applicant

and the respondents beg to offer no comment. -

That with regard to the statements made in paragraphs 4.1 to 4.3 the

respondents have no comment to offer -

I\
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3. . That with regard to the statement made in paragraph 4.4, the respondents

beg to state that an- investigation team was formed vide this office Estt(A&E)/Order

No.44 dated 31 May 2005 to investigate the aﬂeged fraudulent drawal of higher '
-'pensmnery benefits by Head Masters/Head Pandits of Primary/Lower anary
- Schools under the Govt. of Manipur based on megular orders isstied by vanous
" Directors of Education(S) and Zonal Educatien Officers and for submlsswn of a
preliminary report (Copy enclosed as Annexure-Xlz) In case of reﬁxanon of
pensions involving higher pay wnth retrospective effect, concurrence of the Fmanoe ‘

Department, Govermnment of Mampur was needed under Rule 267 of the General

 Financial ‘Rules, 2005 (Rule 42 A of GFR | 1963). However, thc

‘Sr.Aocountams/AcQountants and Shri Y. Manaobi Smgh, the then Sr.AO(Pension

Revision) in collusion with each other ignor'ed' the said-provision and allowed

pension revision of 1458 Head Pandits/Head Masters of Lower Primary/Primary
Schools, based on higher pay with retrospective-effect. At the very outset, the
investigation team mvesngated more than 200 such cases of Head Pandlts/Head

‘ ‘Masters of Lower Primary/Primary Schools out of the 294 cases mtlmated by the

Secretanat Education Department (School Section) vide their letter NO. 1/11/05-

‘SE(S) dated 7 April 2005. The above ment;oned 200 cases were revised by the

applicant and other staff of this office, in collusion with Shri Y. 'Ma;:xaobi Singh,

Sr.AO (Pei}sionhkevi.sioh) who was looking after the work of pension revision with ‘
effect from 12 Augist 1999. It may also be ‘mentioned that the concerned’ Sr.AQ |

(Pension Revision) himself p’ointéd out verious irregularities in granting of higher
scales to the Head Pandits and requested f‘or_ immgdiaxe action to remove the above

. irregularities to the Commissioner of Eduéation(S), Government of Ménipur, ﬁm'a

copy endorsed to the Director of Education(S) for informatiqn and necessary action

vide his letter No.Pen/ROP-90/90-91/713-14 dated 21 November 2003. However, the .

same Sr.AQ (Pension Revision) in collusion with the applicant and other staff of the

office continued to approve and authorize the said irregular pension revision cases of

.Head Pandits/Head Masters aﬁer he had pointed out the irregularities- to the
'Govemmem, w1thout having any clarification from the Gowt. and obtammg
necessary orders from his higher authority in this respect.
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That the said Smt. Lhingjalam Gangte while functioning as Accountant in .

Pensron Section for the _period from 28-01 02 to 05-04-04 in the office of the Sr.

: DAG (A&E), Manipur, was allotted the works of Dispatch- and issue of Treasury'

_Accounts _pension cases of 7 M& 8 MR and 13 IRB. However, she processed the

: Pensron Revrslon cases of Head Pandrts/I-Iead Masters of schools of ZEO-

addrtron to her allotted duties .As for instance , the appllcant processed the pension

- revrsron case of Head Pandlt/Head Master holding PPO/SM/5771 (Copy encIosed as

Annaxure X/3). \ a

. That the said Smt. Lhingjalam Gangte Accountant thereby failed to
dlscharge her duties properly by conductmg herself repeatedly to the acts

inconsistent to her ofﬁc1al duties with deliberate breach of office order and

) commrttmg\unauthonzed interferences to the officially allotted‘ dutres of other staff

That the said Smt. Lhmg}alam Gangte, whlle ﬁmctlonmg as Accountant in

. Kangpokpl, Chandel wnthout receiving. any office orders/authonty to do so in

Pensron Section during the aforesaid’ period, processed pension revision cases of

Head Pandits/Head Masters of Lower anary/Prlmary Schools, by openmg “Part
files” containing the only documents.received by that time and no effort was made to
link with the “orlgmal Pensron files” of the concerned pensxoners No office order or
written instruction from her supenor ofﬁcer(s) was obtained for such openmg of
“Partﬁles” . S _ - .

The said Smt Lhingjalam Gangte Accountant thereby falled to discharge
her dutles properly by conductmg herself to gross neghgence in the dlscharge of her

ofﬁcral duties.

.- That, the said Simt. Lhmgjalam Gangte while functlonmg as Accountant in
Pension Sectioh durmg the said period recelved many pensioners’ pensron authonty
copies in bulk w1thout any oﬁlcral authorization.. The pensioner’s pension authonty

copy would be dlsgatched to the concemed and individual pensroner by post in the

: absence of any official authonzatron to receive it by authonzed person.

-

- A\Y
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As an instance, she recexved in bulk 6 pensioners’* copies on 06-01-2004
' w1thout -any official authonzatlon to. do so (Copy of the recezpt is enclosed as
Annex:ureX/4) '

The.' said Smt. Lingjalam Gaggte, Accountant thereby failed to. discharge her

duties properly & honestly with conduct of wholly unbecoming a Government servant

I

The said applicant Smt. Lhing‘ialam'- Gangte, Accountant whiie working in
- Pension Section during the said beriod ,without eﬁicial authorization, processed
_many pension revision cases of Head Pandit/Head Masters of Lower Primary/Primary
Schools on the basis of many letters, Service Books which were neither received
officially nor diarised in the Sectional dlary Registers in violation of office order of
the Sr. Dy. ‘Accountant General (A&E), Mampur Order No.3 dated 12-07-1993. Far
instance, the sald Smt, Lhmgjalam Gangte, Accountant processed the pension rewsmn
of the ‘pensioner. hoIdmg PPO No.SM/12903 on the basis of Z.E.O. (Chandel) letter
No. 2/25/97(CDL)/ Dated 7-12-2003 under which the Serwce Book and LPC of the
pensioner was enclosed. The said letter dated 7-12-2003 was neither officially
recelved nor diarised in v1olatlon of the office order No.3 dated 12-07.93 She put up
the saxd pensxon revision report under PPO No. SM/12903, SM/5771, SM/7478, etc. to
the Sr. A.O of Pension Revision without dated signature. However, the concerned Sr.
A 0. authonzed the pension revision of PPO No. SM/12903 on 10-2- 2004 w1thout
glvmg his s1gnature to the sand penswn report submitted by her.

The said Smt. Lhingjalam Gangte, Aocounta_nt, thereby'eommitted gr6s3'

| irregularities and- exhibited gross negligence in the discharge of her official duties. -

'In view of the facts stated above the agp_rcant Bad- committed. £I0§s

_ irregularities i In the processing of pension revnsnons of the Head Pandit/Head Masters
of the Lower anary/anary Schools as gomted out by the said ; 1nvest1ggt10n team, a

d1sc1plmary proceeding was contemplated to be initiated against the applicant and

hence she was placed under suspensmn bythls office order dated 16 September 2005.
The matter was also exammed by the Enquiry Commlttee of the Manipur

Legxslatlve Assembly The report of the Commnttee was presented to the House on 18

™

ob
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July 2005. The report pointed out that the total amount drawn on pension, gratuity and

_ commistation aﬁer revision of* pension bemg around 12.66 crores. (Copy of the said

Repoﬂ is enclosed herewith as Annexare-X/.f)

6. That with regard to the statement made in pargraph 45 of the appltcahon

the respondents beg to state that a thorough mvesttgatton by the team led by Shri Ch. -

.Foykumar Smgh, Sr.AO was going on to measure quantum of the gross uregulantles

mmmxtted by the applicant wlnle she was semng in Pension Section during; the--

period from 28-01-2002 to 5 Apnl 2004, Smce the applicant was posted to Pension
‘ Sectton for almost two years, the mvesttgatlon could not be completed within a iumted
time to the satisfaction of the mvestlgatmg team Hence, her repmsentahon dated 09-
12-2005 could not be reviewed at that stage. -

7. That with regard to the statement made in paragraph 4.6 of the instant
application, the respondents beg to reiterate that the representation submitted by the
applicant on 2 March 2007 could not be considered as the gravity of the irregularities

comxmtted by the said apphcant could ot be measured meaningfully at that time

although lt had been estabhshed that the apphcant had done gross m'egularmes in the
- processing of pension revision cases. Now a charge sheet has been framed agamst the
applicant for commlttmg various irregularities in her official works as well as lack of
integrity as a Government employee. '

8. That thh regard to the statement made in paragraph 4,7 of the apphcatlon,

the tespondents beg to state that since @ prima facie case is made out against the :
applicant as per the said prehtmnary report and departmental proceedmgs are likely

to result in nnposntlon of penalty, the entrance of the said applicant to the office had

'bee_n restricted 50 as to prevent her ﬁom influencing the investigations of the said

pensioh iregularities committed by the applicant.

9. “That with regard to the statement made in paragraph 5.1 of the instant
ongmal application, the respondents beg to state that as stated in paragmph 7 and 8
of tlus affidavit, frammg of charges could not be done agamst the applicant without
consulermg and measmng the gravity of the uregularmes commttted by. the
apphcant Now a charge sheet has been framed and issued to the applicant and the
enquiry would be completed as expedmously as possxble :

o\
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10. That w:th fegard to the statement made in paragraph 5.2 of the applicaﬁon,
" the respondents‘ beg to state and reiterate the statemehts made in paragraphs 5, 6 and ,"
| 7 above and to’ state further that the apphcant had committed gross uregulantles and
showed lack of i mtegnty in the_prooessmg of pensxon fevision cases. Her processing
_ of these cases was violative of rules and regulations and accordmgly she cannot

escape responsnb:hty by shlﬁmg the onus to a superior suthonty Hence, her -
. statement is unfounded and may be rejected. . : 0

1§ That wnth regard to the statement made in paragraph 53 of the mstant‘
apphcatlon, the reSpondems beg to state that the,said St. Accounts Oﬂicer had been,
in the meantxme transferred to Accountant General (A&E) Meghalaya vide Admn-1
Order No.39 dated 13™ May 2005 of the office of the Accountant General. (A&E),
Assam. Subsequently, he was transferred to R.T 1, Shillong on. deputa‘uon by
Accountant General (A&E) Meghalaya. Accordingly, this office wrote to the.
' concerned Accoumant General to serve 2 memorandum to him based on the
prelzmmary enquu’y repott. In the meantime, the case was. referred to CBI vide this
office letter No.DAG/Cell/Misc/2005-06/111 dated 25% May 2006 for further
investigation in view of the gravity of the case and hence departmental proceedings
were stopped for sometime. The CBI declined to accept this case due to pauclty of
time vide their letter No.1171/30/COMP/SLC/NER/2005 dated 7 June 2006. The
cadre contmlhng authonty of the said Sr. Accounts Officer has now been vested with
Accountant Geﬂeral, Manipur vide Accountant General (A&E), Assam D.Q. letter
No.AG/Sep/Gr. "B’/2006 dated 28 Tuly 2006, Accordingly, a memorandum has been
issued to the said Sr. AO by this office v:de Estt{A&E)/Disp. Act/Con-HP/2005-
06/515 dated 20™ August 2007. The reply dated 25-08-07 of the said Sr. Accounts Officer
was not found satisfactory and therefore a chaxge sheet had since been issued Vide this office
Memorandum No. Estt(A&E)/PFIYM/Sr AO/2007-08 dated 31-08-07. Further, the
Principal Dxrector RTL Shillong has been requested to relieve him and join the

-office of the Sr. DAG(A&E) Manipur for faclhtatmg departmental proceedmgs
Funher as. per findings in the preliminary report of this ofﬁce the gravxty

of the zrregulamtes committed by the concerned employees have been discussed and

measured 1mtxall_y by this office. The official who received pensmners_ copies of -
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pension payment authorities in bulk without any authority to do so apart from other
irregularities were suspended as their offence was grave. Eight other officials were

also involved in committing various irregularities. However, they had not received

pensioners’ copies of pension payment authorities in bulk. Therefore, those officials
were not suspended but were transferred to less sensitive sections and memorandums
were issued of those officials also. Their replies %e not found satisfactory and
ﬂ therefore charge sheets were issued to these officials also. Thus, this office is
. committed to take disciplinary action against all the officials involved and will not
show any leniency towards any one.

2. That with regard to the statement made in paragtaph 5.4 of the original
application, the respondents beg to state that as stated at paragraphs 6 and 7 above, a
charge sheet against the applicant could not be framed without thorough
investigation with proper documentation. Now a charge has been framed and issued
to the applicant.

13. That with regard to the statement made in paragraph 5.5 of the original
application, the respondents beg to state that as stated at paragraph 12 above, a
charge sheet has been framed for gross irregularities committed by her with conduct
- wholly unbecoming of a Govt. Servant and inconsistent o her official duties etc.

under the CCS(Conduct) Rules, 1964. Hence, the allegation of the applicant of being
‘ Scapegoat as per her statement may be rejected.

14, That with regard to the statement made in paragraph 5.6 of the ipstant
application, the respondents beg to state that the applicant had committed gross
irregularities with conduct unbecoming of a government servant in the process of
many pension revision cases of Head Pandits/Head Masters of Lower
Primary/Primary Schools and accordingly, a charged sheet has been framed and
served to her. The respondents firther beg to state that the grounds set forth in the
original application are neither tenable in taw fnor on facts and are not good grounds
for which the application is liable to be dismissed.

15. That with regard to the statements made in paragraphs 6 and 7 of the
instant application, the respondents beg to offer no comment, ’

\}«% |
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15, _That with regard to the statements made in paragraphs 8 and 9 of the
'msta.nt application, the respondents beg to state that the apphcant has commltted
gross uregularmes with conduct wholly unbecommg of a Gowt. servant in the
pensmn revision cases of Head Pandlt/Head Masters of Lower anary/anary
Schools and a charge sheet has been framed against the applicant. Hence, her prayer
» " could not be sustained-and may be rejected for the end of justice. o
v 17. That the respondents beg to subrmt that in view of the submissions above,

the Original Apphcatlon is wnthout ment and is hable to be dlsmxssed

' Signature of the ﬂeponént
Sv-sgdvarsre (5. q. )

Deputy Actountant General (A& B}

, - s apsmic (Yar) o satay
- Uffice of th: Sr, Dy. Accnumaut General

wivgT, trma

Muntipos, wupial

~ VERIFICATION

L Viswanath Singh Jadon, Dy. Accountant General(A&E), Manipur do
hereby verify that the contents of the above paragraphs o to i:(“ are true
to the information based on records whlch I believe to be true and those of the

annexures are true copies of the ongmal and I belleve the-same to be true. ﬂ Jngvre

ol “c‘ﬁxd’ lel-f—e*f*l SR

W

- Dated/ Imphal Signature of the deponent 7
The Z\{\h\\ v se-egdarore (¥, 9.6

Deputy Accountant General {A & B)
iz wgleanit (Far) &1 Gm’fﬁﬁl
’ Offic. .o th Sr. Dy, Accountast Gengra
”, . . N i ‘ .? .‘ d'“.‘%.{' g:‘ﬁlﬂ
foninpot, huphak

b fengptecad oy
Hew'bh Thiadbuwnad -

L
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OFFICE OF THE SR.DY. ACCOUNTANT GENERAL(A&E)
> MANIPUR :: IMPHAL \Y)

No. Estt {A&EVIP/LG2007-08/C 4 Dated, ... 7-.9. 07

The undersigned proposes to hold an inquiry against Smt. Lhingjalam

* Gans;‘;lc‘ Accountant (now under suspension) under Rule 14 of the Central Civil
| Services(Classitication. Control and Appeal) Rules,1965. The substance of the
imputations of misconduct or misbehaviour in respect of which the inquiry is
proposed to be held is set out in the enclosed statement of articles of charge
(Annexure-1). A statement of the imputations of misconduct or misbehaviour in

support of each article of charge is enclosed (Annexure-1I). A list of documents by

which. and a list of witness by whom, the articles of charge are proposed to be
| sustained are also enclosed (Annexures 1L and 1V).

2. $mt. Lhingjalam Gangte. Accountant is directed to submit within 10 days
of the receipt of this Memorandum a written statement of her defence and also to
state whether she desires o be heard 1n person.

3. She is informed that an inquiry will be held only in respect of those
articles of charge as arc not admitted. She should, therefore, specifically admit or

deny each article of charge.

4. Smt. Lhingjalam Gangte, Accountant is further informed that if she does
not submit his written statement of defence on or before the date specified in para 2
above, or does not appear in person before the inquiring authority or otherwise fails
or refuses to comply with the provisions of Rule 14 of the C.C.S.(C.C.A)
Rules.1965 or the orders/directions issued in pursuance of the said rule, the

inquiring authority may hold the inquiry against her ex parte.

Metge

A
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s Aftention of Smt. [ hingjalam Gangte, Accountant is invited to Rule 20 of
the Central Civil Services(Conduct) Rules, 1964, under which no Government
servant shall bring of attempt 10 bring any political or outside influence 10 bear upon
any superior authority to further her interest in respect of matters pertaining to her
service undet the Government. I any representation is reccived on her behalf from
another person in respect of any matter dealt with in these proceedings it will be
presumed that Smt. Lhingjalam Gangte, Accountant is aware of such a
representation and that it has been made at her instance and action will be taken

against her for violation of Rule 20 of the C.C.8.(Conduct) Rules,1964.

6. The receipt of the Memorandum may be acknowledged.

M

(V.S. Jadon)
Dy.Accountant General(A&L)

ofc

To

Smt. Lhingjalam Gangte, Accountant
AIR Qusu-t'.er,Lmnphelpat,lmphal.

I T T L VLS T LI At )
. fles dcoNtIMNE EUNCEMLIRC, i
il ket g L) P

Pk AR ML D

Fl

-



05

N T e B T TR R RN .,m;‘,‘.i.:.“ N RGN TR T
L \ N TR WA NCA B VPO 1 161 T PRI

' }

]

ek aedaakn a2t e feactioning as Accountant B ensen

section for the pul\nl o 28-01-02 0 05-01-04 in . the office. of* h% br ])/\(x
A& E),Manipur, was allotted the works of Dispatch and- 1ssue of lreasuw Ac oy }ts rPcnsmq‘* :

cases of 7 MR. § MR and 13 IRB:{,] Iowwu she pxocessed the Pcnsmn' l}{g\psx’on ca‘;é"§ of &
Head Pandits/Head Masters ol schools of ZEQO- Kangpokpi, Chandcl wlthouﬁ rcccmnu any

wifiee orders /authority 1o do so in addition o heratlotted duties . v ;; ! _
. .
Tht, the said Spin b Ganese eouatant thereby faled to discharge her !
doties property By e eacine e Irepetedy e J o acty dnconsistent to her official duties 4
e b etate bree o oo order wad connaing i thorized interferences to lh»

e id ¥ alloted Craies of vt sl and ticeny she vmldlcd Rul‘
LS (Conduet) Rudes, 1904

. 71"‘- L]

-l‘i'..:t‘ the said “Smt; i) \thm CJJH(’IL while [um_h(mmg, as /\ccountdnt in l’cnsmn
Section during the wid period without officid authorization. processed many cases of

'

pone o pevisie o b il Vi o Losver Primany/Primary. Schools o
SNSRI S SR B G A oF Ponsion l\c.\':,\m Caid

T R A L T S Oificer wWho wus ber st aisd
5 ORN F e atiotpision ol 1\| o1 revision cases. No office mdu o
TR TR CET ATV I BTN ST 1Y SRV} HEUTRVE S IR dned tor such L apass ol the concerned
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Thu Sdld Smt Lhingjalam C:anbta, Accountant thereby fuiled to dxsc}} lrg,c hu dUU(—a
propuly by conducting herself to’ lack of integrity and msubmdmauon to Supcmor officers
in the discharge of hier officidl duties and vickied Rule 3(1)) of the'C.C.S.(Corduct;

Rules. 1964,

' .
§ ‘5 4 -g N
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e . Co . el oageounbanl ar b
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List of docaments by which the articles of charge framed against Smt. Lhingjalam
Gangle, Accountant (urder su. ponsion) of the oltice of the Sr. DAG (A&E); Manipur, Imphal
are proposed 1o be sustamied. ;

. Pension Revised Report & Authority of PPO/SM/5771. L

Revised Report & Authority only PPO/SM/7478 alongwith ZEO Sadar Hills

I

forwarding fetter No. 2/7/2000-780 (K1) dated 2-1-2004. PPO/SMI12903.

Receipt ol Penstoney POFSOIRL v YL o G- 1200,

(9%}
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0. Approxtinately LT pension  revision  cases of Head Pandit/Head

Masters were dealt by Smt. L. Gangle, Accountant, Available copics of the

caleuicion sheets reports/authorities i respeet of PPO/SM/9857, 9401, 12975,

§262. 14805 10880, 13046 PPOSSTI0287, 8378, 9216 ete. are cnelosed.,
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Preliminary Reports on it ]
hepefits of i:ead Master/H edGaPrETts
i A3

: Government of Manipur.

1on of aﬂc%pd Fraﬁdﬁulcm drawa! of pensionery

gl

"
gLl

s of Prithar %*?ver Primary Schools under

RS,

1. Intr: Zuctory:-
Shri <h. Joykumar Singh, Sr. Accounts Officer (Adm. ) has beea appointed as
Investigation Officer to investigate the case of alleged frauc rent drawal of
. arrears of pension and pensionery benefits in respect O School Head
par.dits/Head Pandits in-charge of Government of Manipur.

He will be assisted by the following 3 (three) sub-teams:-

Team No.1.-{a) N. Sachibuson Singi, AAQ
- (b) M. Premkumar Singh, Sr. Acctt.

Team No.2. (a) The Ibohal Singh, AAO
(b) L. Deben Singh, Sr. Acctt.

TeamNo.3. (@Y. Devanand Singh, AAO
(b) P. [boyaima Singh, Acctt.

The Investigation should be started from 31-05-03 and its findings (Pre-
liminary Report) should be submitted to DAG(A&E), Manipur.

(A photocopy of ESt(A&E) Order No.44 dated 31-05-05 is enclosed for
reference as Annexure-A}

1. A briet reference to some orders/correspondence issued by Government
ot Manipur.

(a) Grant of Head Master’s scale of pay 1w retired teachers in lower
primary/primary schools and drawal of pension arrears and salaries — cancellation of
orders therzof. .

There is no scale of pay prescribed for the Head Master of & Lo_wcr'?rimm;
Sehool as per Government Records. The rules provie for a scale of pay specific only
for a Head Master in Primanry School 4s evident trom the pay scales indicated in e
Revision of Pay (ROP) Rules. 1966 and all subsequent ROPs. with 2 pmvision. I
1.96. for grant of charge allowance 1o teachers acting as in-charge Head Master/Heed
Pandits in LPAB/Primary Schools at the rate of Ts. Si- pm. if the number of Assistant
teachers in the school is 3 and Rs. 10/~ p.m. it the number of teachers exceeds 3. '

All such orders that have been passed by the Dircctor of Education (S) and any
other officials in the Directorate on or after 5.5.03 tor grant of Head masters pay scale
(n retired leachers without approval of the Govi. and have aol been passed n

-~ St

5
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compliance of specific coun orders with necessary Govt. approval stand cancelled
with effect from the date of passing of those orders, and the status prior t0 5.5.03 in
respect of the pay scales and pensions due 1o such retired teachers will be deemed to
have been restored.

L . (Reference to Govi. of Manipur, Secretariat Education Dept
: / _ ~ {Schools)Orders No. 1/11/05-SE(S) dated 21-4-2005 issued by R.R.

' Rashmi, Commissicner (Edu/S) Govt. of ™Manipur and a photocopy
/ enclosed as Annexure “B”]

*(b)  Fraudulent drawals of arrears and pensions by HeadMasters/Head Pandits :-

¥ - Since the House Committee is currently enquiring into the case and is of the

N view that the fraud, if any. committed by the officiais involved in the Directorate of
School Education and other Agencies should be immediately detected through propet
investigation of all aspects and examination of all documents, it-is considered
necessary that the Revised PP.O.s issued by A.G. Office on the advice of Director,
Education (S) are suspended and kept in abeyance till completion of full investigation.

The examination of the documents will involve not only scrutiny of the orders
passed by the Director, Education(s) or officials at other levels but also the Service
Books of the concerned retired teachers who benefited from irregular drawals based on
these orders and the revised PPOs.

[Reference 10 Commissioner Education(s) R.R. Rashmi’s D.O. letter No.
1/11/05-SE(S) dt. 21-4-05 addressed to Shri P.K. Kataria, A.G. (Audit),
Manipur and a photocopy of the order enclosed as Annexure “C”.]

3. Clagﬁﬁca'tions sought to the Govi. of Manipur in the Month of Nov &
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting
of Higher Scales to Head Pandits.

(a)  The Sr. Accounts Officer (Pension) who has been dealing with revision
of pension cases , has pointed out various irregularities in granting of
higher scales 10 the Head Pandits and requested for immediate action 10
remove the above irregularities to the Commissioner (EdwS), Gowt. of
Manipur. with a copy endorsed to Director of Education (S) vide his
letter No., Pen/R.0.P.-90/90-91.713-14 dt. 21-11-03.

{ |A photocopy of the lever di. 21-11-03 signed by Shri Y.
| Manaobi Singh, Sr. A.O. (Pen) is enclosed as Annexure ‘D’ for
b - reference]
-

o (b) = The Sr. Accounts Officer (Pension) who has been dealing with the
' normal pension cases without revision cases has referred the pension

. Q/\M offuley”
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case in respect of Shri N Angou Singh. Retd. HeadPandit of Netaji L.P. t\/
School to the Commissioner, Finance (P.1.C.), Govt. of Manipur with a 4
copy endorsed 10 the Commissioner F4ucation(s) vide his letter No.
Pen/l-4/Supn/1014/’2003-04/849—52 dt.
irregularities and seeking clasification of the eligibility/ineligibility of
the Scale of Rs. 1400-2300/- to the tead master of L.P. Schools by
enclosing the Service Book of Shri N. Angou Singh for reference.

17-12-03, pointing out the

[A copy of the letier dt 17-12-2003 signed by H. Doruma, Sr. Accounts

Officer(Pen) is enclosed for reference as Annexure “E”.]

4. List of officials posted in

pension Sectior: dealing with Education Department

and related cases of pension Revisions.

3 S Name and Designation ‘1 Period of posting | WOKs aliocated ‘,

| INO. \ ) ! L ’i

0y i H. Jadumanu Singh. Sr. Acctt. i 14-3-2000 to 20-5- \ Directorate of Edn(S), Zonal
1 2003 | Education Offices including

'1
|

| Primary to Junior High School
\ excepting Zone-1l1 & V.

2. K. Sumitibala Devi, Sr. Acctt.

|
i
|
!

| 2153003 1o 18-5- | L.P, Primary, Junior High

| 2004 Schools, Z.E.Os.(Jiribam,

| \ _ Kangpokpi, Kakching,

Chandel, Ukhrul, Senapati,

\ \ Churachandpur and Wangot)

, . ZEO.-1&1l

3. K. Benjamin, Sr. Acctl. 672004 to 13-5- | L.P., Primary, Junior High

\ 2005 Schools, Z.E.Os.(Jiribam,

| \ Kangpokpi, Kakching,

2 | Chandel, Ukhrul, Senapati,

| 'i Churachandpur and Wangoi)

\ l | ZEO.-1&1

\4. \Sh. Ranjit Singh, Acctt [11-62001 to 5-4- High  Schools,  Colleges,

~ ] 2004 Higher Secondary Schoois,

| | \ ZEO U (Thoubal) J
'\5. \Y,lbom‘cha Singh, Sr. Acctt. \674-2004 to 12-7- \High Schools, Co\leges,\
3 2005 Higher Secondary Schools,

? li e | | ZEO 11 (Thoubal) 1
L 6. \Ng. Koshing Moyon. Sr. Acctt. ' 11-6-2001 to 5-4- \ ZEO -1V, Dl (Moirang)‘g
. | 7 | 2004 | Electricity etc, Medical. B
-7 . Y. Sharat Meitei, Si. At ©8-4-2004 1o 127 | ZEG -1V, DI (Moirang) }1

: r"___r__ﬁ__;_ZOOS Electricity etc, Medical. ‘
P8 | L.S. Ramyo. C/T | 29712/2000 1o 120 | Receipt & Diarising, Typing of
i ' 1 2008 letters, writing of pension ‘
\ \ _ \ Reviston Authorities. _\i
\T \Chungkhulun Kuki, R/K 31098 10 15-5- | Keeping of pension recordes ofj
. ! 20035 pensioners
PO. \Lhingmiam Gangte, Acctl, \ 13-6.2000 t0 S-4- | Despatcher, issue of Try Afcs \

04 (DAA Broadsheet) 7 MR, 8
| MR, IRB (11,12,13)
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" He was promoted to C/T from
1-1-04 but no work allocation
as C/T was found to issue.

Pension Revision

1571.2003 to 16- | Pension Revision

1-2005

14. Prior 2001 upto Pension Revision
‘- 26-4-2005

, [Reference 10 Sr. A.O. (Pension) confidential letter No. Pen/Policy/2004-()5/327
/ di. 18-5-05 (Annexurc ~F» enclosed) and Allocation of duties of Penston

! . - Section Annexure "G7 enclosed)

5. A list of names of Accountants who are taking part in dealing of school pension
revision cases of Head Pandits (not exhaustive) and are not allocated to do the works
of pension revision of Head Pandits as per allocation of duties at the point of time of

Revision. Some are not even posted to Pension Section at that ume of the pension

revision.

Works Head Pandit | Name of | Remarks.

St Name of /_\ccoumant |

1
No. | allocated for | Revision ZEQs where
! Educatuion cases done pension case \
_ relates _
| Ng Koshing. SEOV & DI | sMi2222 | ZEO (CCPur) | Not_allocated
Acctt.(Pension) (Moirang) to him
\ SM/12975 -DO- --DO-
' | SM/14932 - Chandel -DO-
\ E ; SM/6310 CCPur Do- |
. "; SM/2708 Zone-1" -DO- ‘
51 Sh. Ranjit Singh, Acctl | ZEO-IH SM/11620 ZEO-! Not_allocated |
| | (Pension) 1 '& | to him '!
; _ | SM/3494 ZEO-Il _DO- ‘
! \ . | SM/7080 Wangoi -DO-
\' 3. 1. Jadumani Singh. ¢ ZEQs except | SM/4768 Zone-1V Not allocated
i { Sr. Acctt (Pension) " Zone-lL & 1V to him |
: l. sm/12247 | ZoneelV DO- |
o SF2282 Zone-111 . DO-
T i Summibale Devi, TEOs cxcept  SM/128100 Zone-1V Not allocated ;
Sr. Acclt, (Pension? Zone-H1 & i\ : | to her ‘
: i SM/T987 \ Zone-1V , -DO-
x | -  SMseT | Zone-TV DO-__
I Haokip. Sr. Acet Education L SM/TBTTS \ ZEO(Ukhrul} Not allocated |
(Pension) i not allotted 10 \ to him !
\ him % sm/10298 | ZEO, Chandel -DO- \
| SM/12510 ZEQ, KPI -DO-
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76 | Th. Jd\dma Singh. iduumon ot | SM/12980 § ZEO, Wangol Not allocated 1 \\
Sr. Acett. (Pension) i alloned o ‘ to him 6\
| him SM/14642 | ZEO-II -DO-
\ | | SM8920 | Edn(s) -DO-
\Y ibomcha Singh. L ZEO-IN '\SM/M()M VZEO-IV \Not allocated
Acctt {Pension) ! L to him.
\K. Benjamin, St Acett. | Notin SM/5889 | Z=0-UK Not atlocated
i t Pension at to him
1 | thattime | SM/7378 | ZEO-IV -DO
| Lhingzalam | Not allocated | SM/2831 ZEO, Chandel | Not allocated
Gangie.C/T. (Penion) \ to her to her
| | SM/7478 | ZEO, KPI -DO-
e i | SM/12903 | ZEO, Chandel -DO-
5. | Lamkhohec, St Acert. | Notin | SM/12904 | ZEO, Chandel \Not allocated\
\ " Pension | | to him
1 \ | sm/10605 | ZEO, UKL | -DO- B

{Statements from Pension Section enclosed as Annexure «H” for reference].

6. A short list (not exhaustive) of pension revision cases of Head Pandits where
office procedures have been seriously neglected and revision of pensmn cases settled
abruptly without vital information in record (e.g. pay regulation, pension reports and
service books etc.). Cases were never put up to AAQ as signatures of AAQ was not
available in every casef produced to Investigation Teams. Furthermore, initials of |
dealing Accoumams in the Pension Authority office copy are not available.

Sk \Name of dealing | Name of | PPO No \Rema.rks _\
No. i Accountant pensioners
1. | No signature found. | N. Mangi Singh | SM/14854 Pay regulations
\ and report not
l e available.
2. lSh. Ranjn Singh | Th. Nabakishore SM/5813 Pay regulations
\7 \ \‘ not available.
1 | Md. Maheiruddin | SM/6820 PR. and SB.|
‘i G \ not available. |
3 1K Sumitibala Devi S, Khomdonbi TgM/14622 | Pay regulations |
- | ot available. !
3 Lmnazalam Gangie " Thangkhomang ’ SM/12903 | Pay regulations @_
- . | not available. ___\
\ {amkhohao | N.Yarpang | SM/10603 Pay regulations |
\ \ not available. \
6. \Lamkhohao \M. Ningahei \SM/lOlSB \Pay regulations
1 not available.
7. l\ Benjamin \G. Kabuichung \SM/SSS‘) Pay regulations “|
not available. |

C\wﬂ
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N.B. The names -of the dealing Accountanis are subject 1o verification by St. A.O.
(Pension) who signed the Pension Authority copies as the signatures of AAO
was not found in the Revision cases done

: 1. Serious négligence of office procedures in the settlement of pension revision
cases of Head Pandits by dealing Accountants, AAOQ and Sr. Account officer.

Pension revision cases of the Head Pandits were never put up by the dealing
- accountant s to the next higher authorities i.e., Asstt. Accounts Officers for checking
and approval as per office procedures Almost in every case){ no written recordg are

: \D“ 14 . : .
,available 1o “Note™ Side of the Pension file and office procedures have been virtually
neglected. It is not known how Sr. A.Q. (Pen) was satisfied with such omissions and
irregularities. Records received are not properly received and diarised. {

‘As instances mentioned below, Sr. A.O. (Pen) has authorized the pension
payments without checking by concerned AAO (Pen).

SM/12222, 5813, 12510, 14622, 13588, 12980, 7478, 14614, 7378, 12904 etc.

The lnveétigating Team at the outset, has got more than 200 (two hundred)
cases of head Pandit Pension revisions not passed through AAO (Pension) for
checking as per office procedures.

8. Unauthoriéed handing over of Pension records by Shri Chungkholun Kuki,
Record Keeper to unauthorized persons.

Sk Name of unauthorized | Particulars of PPO Nos. of [ Date of handing over
| No. persons pension records of the record papers
li including service
!,\ : books. )
Ll ‘l\ Zingi, Sr. Acctl. (not | SM/12742 10-03-2004 i
‘ ! in Pension Section) SM/4441, SM/438, SM/1461, 01-04-2004 =
: SM/2884. SF/3729. SF/4630 ks ! &
| SM/9309. SM/4360. SM/5403, )r 29-03-2004 1 =
| QF/1569 | '
2. "W Bilashini Devi (Audit | SM/S121. SM: 14088, L 19-03-2004 -+ &
' Office) | SM/8843. SM/13029. SM/17290. | 1( :
'| \ SM/13671 02-03-2004
3. N, Nirpen Meitei, C/T | SM/8652, SM/674. 22-03-2004
(Pension) SM/17268. SM/8366, SM/9342,
SM/5278. SM/8353, SM/B187, } 29-03-2004 | o
SM/9575
4. | Sabir (Audit) | SM/12398 No date | %%,

¥
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LS. Ramyo (Pension) | SM/10229 l 18-02-2004 |
\ SM/19546, SM/T511 l 19-03-2004
Y Sharat and Kumar of | SM/6820, SM/11141,SM/2986, } No date.
Try ' SM/7620, SM/8934
N.B. These are not exhaustive.
9. Unauthorised handing over of pensioners’ per zion authority copies in bulk and

in block at a time to pension staff and unauthorized persons and receiving the same in
. bulk-by them at a time instead of sending them by Post to pensioners concerned or to

their authorized person/s by Despatcher in Pension Seciion.

. As per allocation of duties of pension Section, Lhingzalam Gangte, C/T was

" allotted to do the dispatch work of Pension Section. -

Name of the unauthorized persons w
bulk are given below (not exhaustive)

ho have taken the pension

ers’ copies in

| SI. No. | Name No.
copies
taken

of | Date

1 C. Kuki, Record Keeper 8 15-01-04
19-01-04
05-02-04

17-02-04

N. Nirpen Meitei, C/T 30-01-04

24-03-04

o 5

K. Benjamin, Sr. Acctt. 1 14-10-03

hanl

Ng. Koshing, Sr. Acctt. 17-02-04
24-02-04

15-03-04

5
3
5 .
6 16-03-04
4
1
5
!
1

N O

LS. Ramyo,C/T

()

29-09-03
14-10-03

24-10-03

0 L 06-11-03
' 11-11-03

: 18-11-03

' 04-12-03

| 12-12-03
0 15-12-03
13-01-04
30-01-04
05-02-04
06-02-04
| 11-02-04

_—n O
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| T | 14 | 12-02-04 4',7<
14 13-02-04
6 18-02-04
5 01-03-04
8 05-03-04
g 11-03-04
6. Gyasuddin (Unauthorised 16 14-10-03
: outside person) 12 21-10-03
7k 12. 1 23-10-03
b : 24 27-11-03
| 12 02-12-03
¥ _ 110 02-12-03
b ] ; , g 12 04-12-03
g | 19 | 08-12-0
‘9 . | 12-12-03
19 16-12-03
| 8 18-12-03
E 19-12-03
7. Sh. Ranjit Singh, Sr. Acctt. 10 1 09-02-04
2 18-02-04
8. Y. Sarat Meitei, Sr.Acctt. 3 13-01-04
4 04-03-04
9. Seiklum (Outside person) 12 10-10-03
: 13 29-12-03
10. Lhingzalam Gangte, C/T 6 06-01-04
1. K. Haokip, Sr.Acctt. 5 17-02-04
12. Md. Anwar Hussein (outside 7 29-01-04
person) 5 30-01-04
L 6 30-01-04
N.B. Treasury Paymenis are not authorized 10 bank by the Treasury Office for the
pensioners who have not presented pensioners’ copy 10 Treasury Office concerned.
— " 10. Brief reference of cases having serious procedural lapses and overpayment of pensionen

benefits thereof and vbservauons:-
(a} Late Haochinthang. Head Pandit. Ngviphai L.P.School PPO/SM/SF/668Y.

No requisition oi Service Book from A.G. Office was made by the Department at an:
point of ume. However, the Service book along with some documents for pension
revision have been forwarded by ZEO vide its lener No. 1/10/01-ED(Ccpur.) daied

: 24-6-2003. There is no diarising of the forwarded pension records by Receipt Section
_ : and no marking by AAQ/AQ concerned. It was also found that AO(Pension) has giver
. ( order to the dealing Assistant to correct the: LPC as per his recording in the “Note’ sid
- showing pay regulation at the pensioner’s pension file. The order was not obeyed anc
r\f\w\'} putup. the case by taking the wrong amount of pay. The actual pay should be Rs
por P

1
i
i
i
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1640/- but 1t has been taken as Rs. 2060/- instead which is not admissible as per
entrgfs made at P/3 of Service Book (new additional volume).

Pension authority has, however, been issued by Sr. AO(Pension) based on the

wrong pay and accordingly overpayment of pensionery benefits have been authonized
in addition due to negligence as the case may be.

(1) Excess authorization of gratuity -7 Rs. 10,992/-
(2) Excess authorization of enhanced family pension - Rs. 210/- p.m.
(3) Excess authorization of normal family pension - Rs. 126/- p.m.

The above case was not put up to check by AAO(Pension) nor entrusted to check it by
AQ(Pension). The overpayment was due 10 office procedural lapses committed in pension
section resulting to losses of Government money.

(b) Md. Maheiruddin, Retd. Head Pandtt, PPO/SM/6820

The Service book is not available in the pension record/personal file of the pensioner
and revision of pension has been done without the Service Book.

“While finalizing the case, the important letters, service book and some other papers
were not available in the personal record file of the pensioner.

In the initial report the last pay drawn was Rs. 1200/- and 1n the revised calculation it
has been taken as Rs. 1760/- without any basis. The case was put up direct to Sr. AO(Pension)
and not to AAO(Pension) and finalized on 17-02-04 by AO(Pension).

Due to lack of proper checking of Service records and serious procedural lapses in the
Pension Section the - excess payment has been made/authorized resulting to loss of

Government money.

(a) gratuity - Rs. 3,465/-
(b) commutation - Rs. 3,766/-

(C) Mangrei Tuboi, A/T, PPO No.SM/7274

The pension revision case was processed by opening a part file without approval of
higher authority. All the original pension papers along with the original authority copies are
Aot available. Cases was put up directly to St AO(Pension) mentioning nothing W the “Note™
s1de of the personal part file of the pensioner. U

The pension revision repori was not prepared and put up without it by dealing
Assistant as evident from record. However, pension revision auithority was signed by
Sr.AQ(Pension) without the pension report and pay regulation which are a must in the
processing of - pension case. The office copy of the pension authority issued vide No.
Pen/Revision/95-96/4307 dated 16-2-04 do not have the initial signature of dealing
Accountant/AAQ.

(pwaspefod™
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As per Record Keeper's Register of pensioner. the original Service Book Vol was
found .wnofTicially collected from Record Keeper by one “H.P.” and found forwarded to A.G.
O‘fﬁcc:}wo volumes of Service Books including a fresh one along with placement order, LPC
etc. for pension revision by Zonal Education Officer, Kangpokpi vide his letter No.2/27/2000-
ZEO(KPI) letter dated 21-5-03. It is found that the ZEO, KPI1 letter dated 21-5-03 along with
pension records was found not diarised in any section and there is no markings of
AAO/ST.AO etc. 10 the letter which has been processed.

(D) S. Mohon Singh. H/M (ZEO Kakching), PPO No.SM/14717.

No original papers i.e. the orginal pension papers submitted by the Department at the

timé of first authorization of pension are found in the file. Service Book and new documents

only were found enclosed.

The case was re-submitied vide ZEOQ Xakching letter No.1/7/98-ED(ZEQ-K) dated
37-2-04. The letter has been marked by St AQ/@ension on 1-3-04 and on the face of the
letier itself, Receipt Section’s No.SB/2343 dated 15-3-04 with seal was embossed. Then AAO
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case
was put up by Dealing Assistant on 10-3-04 much before the pension papers were received by
him on 16-3-04 and finalized the case on 17-3-04. No signature of AAO was found while
processing for authorization of pension of the pensioner. '

(E) M. Ghana Singh, Head Pandit, Zone-I, PPO/SM/3528.

Original forwarding papers are not available. But the Service Book along with new
documents were received on 5.3-04 vide their letter No. 2/5-2/2004-ED/ZEO/Z-1(1) dated 5-
3-04. Although the Government order was ~cued on 5-3-04, the case was received on 5-3-04
and put up ‘by dealing Assistant on 5.3.04 and finalized the case on the same date i.e. 5-3-04.
The case was not diarised and there is no marking of AAO/Sr.AO to the forwarding letter.

The signature of the pensioner i the forwarding letter is quite different from the
signature of pensioner recorded in Service Book. The pensioner had retired long back in 28-2-
1978 from service.

(F) Thangkhomang Sitlhou. Head Pandit. ZEO(KP1), PPO/SM/12510.

No record for requisition of service book by the department and letter for returning it
1o the department by the A.G. Office are not found in the personal file of the pensioner.

However a new volume of service book after fixation alongwith a placement order.
fination statement and LPC without the original service book have been received.

It is found that the placement order dated 21-5-03 issued by the ZEO(KPI) vide his
letter No. 2/27/2000-ZEO(KP1) dated 71.5-03 was not signed and hence the order itself
should be treated as unauthorized copy of order dated 21-5-03 enclosed as Annexure-1.

However, the case was passed on 27.3-04 after taking into account the unsigned order -

dated 21-5-03.
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(b)

(c)

(d
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1!. Findings in brief of irregularities of some pension authomsation are enclosed in the
Annexure-J.

lz, General observation in the revised pension authorization of Head Pandits:-

The Orders of granting hugher scale with retrospective effect to the Head
Masters/HeadPandits %Mn ¥oe concurrence of Finance Department in
violation of Rule 42-A of GFR.

All the Service Books available in connection of pension revision of Head
Pandits are newly constructed with many omissions, and hence the authenticity
is doubtful .t is not known the circumstances under which they could not be

_ continued ﬁ the original service books and persona! files which should be

available lzf A.G. Office.
v

Almost all the new pension records pertaining to Pension revisions are not

received properly through Receipt Section and not even diarised/marked in
Pension Section.

Many original Service records (Service Books) were found to \}:nd ‘gver to
unauthorized persons without  proper requisition. Pensioner’s pension
Authority copies were also handed over to unauthorized persons in bulk
instead of sending them to pensioners or 0 their authorized person.

It is found that many pension revision cases were done by unauthorized staff.

Some cases are finalized without pay regulation pension report and service
book.

OFFICE Procedures required in connection of submission of cases 10 Higher
Authority are grossly neglected. No records for submission of cases have been
found in “Note side ot the pension record file. in most cases.

The initials o1 signatures of the dealing Accountants could not be verified as
the signatures are different from those available in attendance register.

Almost all cases are put up abruptly and passe&_withoul proper scrutiny of the
case. The signature of AAO(Pen) is not found recorded 1n eerevision case
ereby showing lack of proper scrutiny and procedural lapses and excess

pension payment has been authorized resulting in loss of Govt. Money In some
cases.
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() Some pension cases could ot he produced by pension section inspite of
requisition. ‘?\
(k)  lrregulanties have already been pointed out by Sr. AO (Pen) to State Govt. on

Nov/Dec. 2003 vide para 3 of this report. It is not known how further payments e
have been made without clarification from Gowt and approval of higher !

authorit _ | {
(\ ™ 2 D%W/O/\ ‘

(CH. JOYKUMAR SINGH)
Sr. A.O./Investigation Officer




OFFICE OF THE SR. DY. ACCOUNTANT GENERAI(A&E)
MANIPYR : IMPHAL

Est{ A&E) /Order No. 44
Dated, 31-05-2005

Shn Ch. Joykpmar Singh Sr. AO has boen. appointed as Investigation Officer to

mvestigate the case of alleged fraudulent drawal of arrcar of Pension and Pensionery
benefits in respect of School Head PanditsHead Pandit in-charge of Government of
- Manapur. He will be assisted by the following 3 sub-teams.

"Team No. 1 T2) N. Sachibhuson Singh, AAO.
b) M. Premkumar Singh, Sr. Acctt.
Table No. 2 | a) Th. Ibohal Singh, AAO.
b) L. Deben Smgh, Sr. Acctt.
Table No. 3 "a) Y. Devanand Singh, AAO.

l'

b) P. Iboyaima Singh, Acctt.

The mwestigation should be started from 31-05-05 and its findings (Preliminary
Repart) should be submitted to DAG(A&E) on 8° June, 2005 positively.

Authority :- AG's order dated 30-05-05 at P/2" of file No.Esty( A&E)/2-78/Press-

C/2005-06.
—
e
Sr. Accounis Officer/ Aémmn.

Memo No.Esttf A&E y2-78/Press-C/2005-06/482-85 Dawed 31-05-2005
Copy to -

1. Secy. 10 AG, Manipur.

2. P.A 10 DAG(A&E).

3. Person concerned..

4. Office order file.

Mfwfé/ by

F\; W "7'7/%;/

Sr. Accounts Officer/ Admn.
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Na 1/11/05-5E(S)
GOVERNMENT OF MANIPUR
SECRETARIAT : EDUCATION DEPARTMENT

. (Schools)

N - Qrder by the Governor
2, Dated, 217 April, 2005, Imphal

Grant of Headmaster's scuio of Pay to Retired Teachers in Lower

“ Primarv/Pri umary Schools and d: iwval o[penszon arrears and saiaries-

Canceliation 0! Orders th

l/[

Whereas it has come to the notice of the Government tha: a large
number of orders were passed, withous Government approval, on 2ad after
5.3.2003 at the level of Director, Education (schools) and other officials in
the Directorate granting the pay scale of Headmaster of Primary scrools to
the retired teachers in Lower Primary/Primary schools who had functioned
as in- charge headmaster/Headpandnts in such schools,

Whereas the benefit of higher scale ofpay of Headmaster of P Primary
school has been granted, vide the Orders i In question, to the Teachers of L.P.
Schools who are retired and the benefits have been given with retroszective
effect i.e. from the date from which such teachers had been deemed 1o act as
in- Charoe headmaster/Headpandns in the Lower primary/primary schools,

Whereas there is no scale of pay prescribed for the Headmaszer of 3
Lower Primary school as per Government records; the rules provids for a
scale of pay specific only for a Headmaster in Primary school as 2vident
from the pay-scales indicated in the Revision of Pay (RoP) Rules 1966 and

all subsequent RoPs, with a proumo“ tll 1.1.1996, for grant of charge
allowance 10 teachers acting 25 In-charge Ikddmdsm Headpanciis ir
L.PAB/Priman schools at ihe e oz' Rs. 5/~ per month if the number of
Assistant Teachers in the school is = und Rs. 10/- permonth it the number of

teachers exceeds 3

Whereas the Director, Education (b) had already cancelled, vide order

J&A\A”Q‘
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no 406/32/2000-ED(V) dated 28.1.2002, all previous orders of the the Zonal
Education Officers and Deput inspectors of Schools relating to utilization
of services/declaration of teachers as Headmasters of L.P. Schools on 100l -
after/in-charge basis and repatriation of such teachers to their substantive
posts, with further directions to the subordinate officials to submit afresh

necessary proposals only in such cases where there are appropriate court
directions,

Whereas the higher scales are now found 10 have been 1 granted by the
Dlrector Education (S) to the retired teachers of L. P/anary schools in
violation of the said orders dated 28.1.2002 and there is no evidence of any
other compelling circumstances such as the existence of court orders or
Government instructions, or otherwise for issue of the orders passed after
5.5.2003 in respect of the retired teachers,

Whereas, it is found that, in the past, similar orders for grant of higher
pay scales to teachers in L.P./Primary schools were passed by the
Government or the Director, Education (S) for serving teachers onl y after
following the necessary procedure as described above and, in compliance of
the applicable directions of the Court, and such orders, therefore, stand on a
totally different footing and can not be deemed to have provided a basis for
the orders passed by the Director, Eduication (8) or other officials on or after
5.3.2003 |

i

Whereas the Government rules and procedures oblige that the orders
granting higher scale of pay are passed only afier ascertaining the
avalability of posts and obtaining the necessarv recommendations from the
duly consuituted Departmental Promotion Commlhees (DPCs)  and,

sk

thereafier securing the approval of ihe Government

Whereas no such procedure was followed in resp of the teachers

covered by{he orders in question; the orders were is sued without the
l\nowledge or approval  of the Government, and ther

(23

ere are no other
extenuating circumstances on record warranting issue of such orders,

Whereas it 1s noticed that the Director Education (S) had passed an

o

Continuied 1o paoe 3
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order dated 6.4.2004 cancelling all ordars passed by his office pertaining 1o
the grant of scale of pay o hcadnmster/headpandit to the ex-
hecadmasters/pandits of L.P./primary schools, without however indicating the

steps necessary to recover the irregular drawals made on the basis of his
previous orders, ‘

Whereas;"vh the basis of the orders of the Director, Education (S). the
Office of the Accountant Genera!, Manipur had alrzady revised the pensions
and’issued fresh pension payment orders, resulis

j::;\.ii. Milan Oy i

[ER RV -

drawals of large sums of pension and pay arrears by the retired teachers, and
further, such retired teachers have, since continued o draw the pensions at
the enhanced scale,

Whereas the orders in question have allowed the revision of pay of the
retired teachers of L.P./Primary schools with effect from the date of holding
charge of headmaster/Headpandits in the Lower primary/primary schools (in
some cases as far back as 1.4.1964) as distinguished from the other orders
issued prior to 5.5.2003 by the Government or the Director, Edn (S) granting
such benefits only notionally with actual payments to begin only from

2.12.1996 or 16.12.1996, i.e. the date of framing the R/Rs for the post of
Headmaster of Primary school,

Whereas the nature of the orders passed and the sequence of events
clearly establishes that the said orders were irregular, and were passed with

an ulterior motive ¢f providing undue financial gain to the beneficiaries
involved,

Whereas 11 is considered necessarv. in public interest, 1o annul all such
iregular orders passed afier 5.3.2003 in respect of the retired teachers of

L.P.Primary schools. which do not have ihe approvel of the Government
<id have not been not passed in compiiance of specific court orders with

necessary approvals,

Whereas the actual number of retired teachers in whose respect such
orders were Irregularly passed can not be fully and correctly established at
this stage until the information. provided by the Directorate of Schoo

Education who passed the orders, the office of the Accountam General,

W 225/ f—— Continned 1o peoe 4
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Manipur who prepared the Pension Payment order: and the Treasuries from
where the pensions are drawn, 1s fully reconciled, )

While this process involves considerable effort and time and, in the
meantime, it 1s necescary to prevent further unauthorized and illegal drawals
of ‘pensions anc rension arrears by the teachers covered bv the said orders
_and effect recovery of the unauthorized amcunts drawn,

Now, therefore, 1t is hereby ordered that ali such crders that have been
passed by the Director, Education (S) and any other officials in the
| Directorate on or after 5.5.2003 for grant of headmaster’s pay scale to the
1 retired teachers without the approval of the Government and have not been
passed In compliance of specific court orders with necessary Government
approval, stand cancelled with effect from the date of passing of those
orders, and the status prior to 5.5.2003 in respect of the pay-scales and
pensions due to such refired teachers will be deemad 1o have been restored,

-

Further, the Accountant General, Manipur will, immediately cause a
scrutiny of theservice books of The teachers covered by such orders of the

\
|
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|

Director, Education (S) and other officials in the Directoraie and effect a
_— . - : L ’—‘\_T .

review of the pension payment orders including recovery of the irregular
pensions and pay drawn by such teachers on the basis of such orders.

-

/- This issues in consultation with the Finance Department
B %4—,
| ) : .
{ R.R.Rastuni)
Commussioner (Ean/S),

&IO\ L. Ol “\ Tdﬂ}pl_l

(i)  Secretary to Chief Minister

(1) The P.S.to Hon’ble Minister, Education (8)

(1) The Chief Secretary, Government of Manipur

(iv)  The Principal Secretary, Finance, Government of Manipur
(v}  Accountan: Genua. M ampul “with a ~equest to review all
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(viy’
(vii)

(viil)
(ix)
I (*)

special authorities for payment of pensions in respect of retired

teachers of L.P /Primary schools who were granted higher scale -

of headmaster’s pay on the basis of the orders passed by the

Director, Education (S) and any other officials “in :the ‘:-. L
Directorate on or after 5.5.2003. He is also requested to take -
action for recovery of the arrear pensions and pay drawn on the - .

i-wsq'._ anl-\nco (\friorc []p Ve ‘rnrthor reon ter]

...... s, furt! cquested to ensure, that, in "
future, all revisicns of the pay scales or special authorities for -

payment of arrears on account of grant of higher scale of pay to :7:"
the retired or serving government servants are made "in
consultation with the Finance Department.
The Director, Education (S)

All  Treasuries officers/Sub-Treasuries, Government of -

Manipur: They are requested to make further payments of
pensions to those retired teachers of L.P./Primary schools jin
whose case special authorities had been received from the AG
Manipur for payment of revised pensions and arrears on and
after 5.5.2003 only after obtaining further confirmation and
advice from the AG Manipur. R
Branch Managers, SBI MG Avenue/UBI, MG Avenue/UCO .

bank, Thangal Bazar: with advice as in case of (vii) above
All Zonal Education Officers/Deputy ' Inspector of Scools
Govemment of Manipur
“Guard File/Order Book
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by Head Muasters/icud Paidity.
No 1/11795-SE(S) - Jphal e 217 April 2005

[

.
Dear Shn Ketana,

Tinis refer 1o the correspondence betweer is on the matter of {raudulent drawals
of pay and pCAsIOn arreais by retircd ica hcm functioning as Head ivas:ers/Head Pandils

5 LDAPrimary Schools on the basis of revised PI'Ds issucd on or after 5.5.2003,
Since the House Commitice is currentiy eaquiring i 1he ¢ase and is of the view
hag the fraud, it any, commitied by Jhe officials invoived in the Directorate of School

"C;L}CLIE‘;GD and other ogencies should be immediately detected through zroper
' <on of ail aspects and examinauon of all documents, it is considered necessary
evised PPOs issued by your office on the advice of Director, EducatiortS) are
dea and kest in abeyance ull the completion of full investigation. The exarrinaton
:"th»c documents will m\.olve not only scrutiny of the orders passed by the Director,
Zucation(S) or officiais at other levels but also the service books. of the ¢ rncemed
cevired teachers wno bernetited from irregular drawals bascd on thesc orders azd the
revised PPOs.
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The Depaniment of School Education is separately issuing orders canceiing the
irreculer orders passed DY the Direcior, Fducation (S). Orders for re covery of the
unauthorized pension drawn are also ceing issued.

! 1 shall be crateful if immediate actions are taken 1o impiement the decision of the
Gowvi. 2nd prevent iurther irregular drawals of pensions and pension arrears. The :ist of
such persons who have drawn arrear pensions on the basis of revised PPOs on or zzier 5-
5.2003 which was sought vide lewter of even number dated. 11-4-2005 is still awzited. |
wiil appreciate if this is expedited.
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SENIOR DEPUTY AGCCOUNTANT GENERAL (A&L;
MANIPUR, IMPHAL - 795 001

NG Per/ROP-90/90-91/F13 - 14
Daed 24 -11-2003

o
{he Commissioner Education()
10 the Government of M anipur, lmphal.
. Suiject - Irregularities in granting higher scales to the Head Pandit.
Sir.

Scruuny of Pension papcrs/documcms/ord::rs of school teachers reveals the following irregularities.

i In compliance with Hon ble Guwahati High Court’s orders the state Government allowed t0
cnjoy the pay of ticad Master of Primary School with eftect from the date from which they were made
i charge Head Master of Priman schools 1 the scale of Rs. 1400-2300 p.m. (Pre-revised) notionally
4nd aetual pavment will be maac with effect from 16-12-96 vide No.12(HC)/327/2001-SE(S) dated 13-
{2200: (copy iy vsed) Annesure-l whereas the scale of pay of Rs. 1400-2300 is the scale of pay of
Head Macter, JB School as per ROP 90 effecting from 01-0 1-86. The State Government granted the pay
scale of Rs, 1300-2300 of Head Master. 3.B. School to the Head pPandiv/Head Master of LLP/Primary
School from the date from which they were made n charge Head pandifHead Master of LB/ Primary
School. '

A copy of Finance Depariments order for graning the scale of Rs. 1 400-2300-t0 the
Head Pandit Head Master of LPPrimary school may kindly be made available as there
is no prescribed pay scale of Head Pandit in ROP 90.

: The state Government in their order No.12(HC)/’380/20Ul-SE(S) dated 03-10-2002 (copy
nclosed) Annexure-l allowed 41 wachers © enjoy the pav and atlowances attachted 1o the post of
Head Master, LP/Priman school ull 2%-01-2002. However, Director of Education(S) in his order
No 46/32/2002-ED(V) dated 17022003 (Copy enclosed) Amexure-11 allowed 10 enjoy the scale of
cay Gr RS. 3300-175-9000/- pm with offect from 29-01-2002 Gl retirement to Shri G. Tombi Sharna,
Head M= er, Naorem Girl's L P School. Zone-1V who appeared at Sl No.12 of WP(C) No.1872 of
2001 of the ~wnnexure 10 the order dated 13-10-2002. It may kindly be clantied whether Dircctor’'s order
dated 12-02-2003 1510 supercede state Government order dated 03- 10-2002
: Dusector of Educatioms) has issued 3 number of orders allowmg Ex-Tcachcrs/tcadlers/Pandus
who were/are senang as Head Pandithead Masier 1o charge ot LP/IB Sehool with effect from the date
of their bolding n~charge of the Heud Pandn of the schoo! with retrospecing effect as far as (1-04-64 10
draw the pay scale of Rs. 1254-HS-E»4-105-EB-5—200/- pm. without assimung any Teasons. The scale
was grantad 10 under Matric Ganed matneulate wachers as pe ROP oo In some of the orders. 1 18
mentioned that the grant of highet scale 15 only for getimg reliremenlPuisionan benetits. A copy of
order No.3/20/2003-ED(HH dated 29-08-073 15 enclosed (Arnesure-d3] U seen from the Service Beok
that pay 1S reyulated and revised from 123-200/- 10 260-300/- (ROP 75Y, R 26u-300/- 1o Rs. 540-1230/-
(ROP K2) and 240-1230 1w 1400-2300(ROP 90 ) where as the evisea scale of Rs. 125-2004« was|
Rs.240->90 ROP 75 and 240-390 to S00-1020(ROP 82). The correctuess of pay regulation may kindly
\ be confirmed and also be clanficd whether the pay fixed from ume lo time in accordance with:
L
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benetits 1t sould be cantrars o the prossaons b e, MOS Pension Kuic 19077

4, Zonal Educauun othicers sssucd orders attowing to cnjor/dran the or seade of pay of Rs 1640-
2900/- 10 Head Pandu of LP/Pniman school vt buing complenion of 13 vears o rcgulur'scmcc m the
grade of Head Pandithead Master on recommendation of the District Level Screening Commitice
without issue of formai order aflowing to draw v scale of R, 1460-230u 10 Head Pandit of 1P school
and Head Master of prunars school with cffe from 01-01-%6 whereas there is no preseribed pay scale
of Head Pandi/Head Master of LP/Primary scheols under ROP 90, Copy of orders No.6/5/96-EB(TML.)
dated 22-03-2002 1s cnclosed {(Annexurc-\') and order issued by ZEO without recommendation of
District Level Screeming  Commuitice vde no H103-EDICCP) dated 97-10-2003(copy enclosed)
Annexure-V]

»

hY ZEOs declaredrappointed Head Pandits/Head Masters without indicating the pay scales 10 be
drawn vide No.2/18/AFQ-Spu30 dated 14-07-03 aid No.Estl—22/Appn(ii)/SO-DEO(UKL) dated 21-05-
ls81 (copies enciosed) Annexure-Vitfor readv reference The pay scale of Rs.1400-2300/-, prescribed
pay scale of Head Master/JB school, is granted io the Head Pandit of LP schoo! without upgradation of
the schooi (o the Priman/JB school. In somu case's the payv scale of Rs.1400-2300/- and its Sr.Scale of
Rs.1640-2900/- are granted o the head Pandit who became Asstt. Tegacher afier upgradationn of LP
school 10 the Primary/).B. school.

The shove irregulanties are ilustrative but not exhaustive. No specific mention has been made
i any of the orders issued by the State Government/Director/Zonal Educationn Officers regarding
pavment of Pensioneny benefits for the Head Pandits/Head Master who died/retired on or before 16-12-
96 the date on which Recruitment Rules for the post of Head Master of Primary School were framed by
the Government. ‘

fnunediate action may kindly be taken to remove the above irregularitics under intimation to
this oftice.

Yours taithfully,

mﬂa_%\,u\afb

Sr. Accounts Officer/Pen.
No PervROP-90:90. 91/ Dated -11-2003
Copy 10 -

The Drrector of Educationt>!
Lot crmient f Mampur, jor pifornn il and necessary quini
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Vo Polioy 200405052
Drated 18-65-05

To

The Lieputy Secretiry.

Manipur Lepisiative Ax.embly.

Subject- List of officizls posied in Pension Section and dealing
with Educa..on Department.

Sacuir..

i 1o stale it in ihe meeting of the Enduiry Commitiee vl
e Hovse Mample egisiaine Assemihy heid on 16-05-05 1n the
Comiiae ROosn 0f Hig Asseinbly bewl vi.;!:'lm._ e Hon'ble Chairmi,
advised the Dy, Acvouniant General {ALE) Manipur w furnist the

ame of the elicials aho salt will the “evision of pension cages o

1

Heud Masieritesd Fund:r of L 2 /Priniary Schools. Accordingly, } am
to furish the names of the «rficiuts who were posted 1o the tables
dealingwuh e s eases of e Fducation iepanument as follows:-

;\

" Namie & I)uwuauun . From . Ta .

. g = 5 e —— -‘———- ———— - - S
{_‘._.___ ) 4‘ Shin ?\v t\\)\th ?\kmm .\_'M ;u,\m“ taill ; 11-00-01 1 05-04-04
- Lo Aeoulitdil ot U

Shn sh Ranjit wnh Sr Accountant 1 11-06-01 05-04-04

f_____ C) H , ’duma 20-03-03
4. . i 18-05-04

3. i bnr} P. l\aw mr_l_mn' Singh, \/‘\(/7 3

’OUC‘ i_"4 11-03

/
). Shnl lb(ld!nlu bx__b_h ,\,\( _’\ 1 03 16-01-05

.bh..\ Mangaobi Sugh. 5 AG ) ; )

\ e e+ e At A 3wy L - R

-1

! 1 Upto 26-04- 0\

Y ours taithfully.
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No. Pen/1-4iSupnd1014/72003- 2004/ gLiq-5" Dated:. }. 3 !\7’..,0 E;
To 1 s ~
\'/ '-l‘hu Commissione: Fin noee (P1C)

Government of Manipu

subject:-Pension case i cespect ol Shre N Anzou Sineh, Retd. flead

Pandit ol Netji b School and vepulation of pay theveal,

Sir,

1 am fe sbde thad, e Joint Seeretary (Pamiong, Bepartinent of
Porsonnel Goyvermment of Manipur has forward 1o this oilice the pension
papers alongwith service Book in respect of Shri N Angou Singh. Retd.
Head Pandit of Newagr b PooSchool vide tetter No. 28099 dn SN
dated 20-10-2003,

L On the pretiminer: oxanination of the service hook and reautation
of puy-thereing it is nuticed that the retired employee was appointed by the
Government wel, 1-4-78, consequent on conversion of the School, as Head
Fandit of 1he Netaji 1. P Sehoot in the Seale of Rs. 240390741 charge
allowanee -f K. 3= as there was no separate scade of Head Pandin of L1
‘School under ROP 73 vide order Na. H78-ED D dated 26-10-78. The

t employed servéd-as Heud Pundit of Netaji L. P Schood Gl his reticement on

31-7-2003, e was initially appeinted as Head Pandit on 1-8-61 in the séale
of Ry, 40-1-607- Hy the Seeretary of Alanaging Comnmittee with the approval S
’u_l;'llw';\l;mipu'r Territorinl Council while the Schaol was an Aided Schoal
The Governent of Manipur under order No. 120HCH107-99-S10s) livted
9.3.2001 read with corrigenduim of even No. datedd 1452322001 allowed the
cmployee o enjoy RS L500-2300/- from 1-8-01 as i they were made in
charge of Head MaSter of Primary /1B, School by the Government.

o

3 T this regard, it is noticed fram the Service Book and other related

orders thuat the Sl Lo P Schoul was not upzraded o 3B School or
Peimary Schicol on 1-8-61 or afterwards. Morcover, o seale was existed i

Al the ROP Rufes from ROY 66 10 RGP 99 for the posis of Head Pandit of

L.P. School. As such, Rs, S/- was viven to the Head Pandits e charge
allowance in addition to the Scabe of Pay on swhich they were appointed. in
the cases of the Hend Master of BB/Primary Schouis they weve siven s
20/- us Spectal Pay opto RQV 73 which was mrerged in ROP 82 by the scaice

of Re. 340-1230. 1, theretore, appeurs that these two posis e not cuynal or
it ob the Scale of the

similar in stotus and responsibiitiess As such, the o
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Head Mastens of J 1 Sehool o e Hend Pandit of T 1 Sehool sond thel

also while the Schaool swas an Adde sehoal, appuars ireegutar,

4. Further as seen from entees v his Serviee Book, the Government ol
Manipur did n- tappoint him i e of any other J. B /P eimary School on
1.8-61 while the Schoot was v =icr the controb of the Managing Committee
of the Aided Scheol, With th st of the said scale by the said order i
question from the date of il appointmient, it supereedes the initil
appointment made by the Monazging Conmiittee, resulting to a notional

aopointment for along period hiciis also appears to he ireeautar.

) It i, thercfore. requested Kindly toexamine the ireegnlarities
ohserved above and clurity the cligibifity/ineligibitity of the scale of Rs,

14U0-23007- to the Fead Masicr of .20 Schood i the piresent case e well as
Lo other general cases. Necessary ¢ sder (8) may @iso be issued in this resard,

il necessity arises,

The Service Book of shri Singh is enclosed herewith Tor ready

reference.

Inclosed:- Asstated above,

Yours faithiully,.

Sr.oAccounts
Na. l’cn./l--l/.\'upnfiiil-l/'ZU(B-Z‘\H'lJ_" Pated: oo e . §

i L g
Cops du- L Ek
.

.
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. The Joint Seeretary (Pension) Departiment ol Personnel .
Government of Manipuor. e
1 The Commissiones Education (83, Government of Manipur, L - g
\)(m Anuou Singh, Ketd. Head Master of Netaji L.P.School. ;\J ! i '

‘ .U Hgme Addresss iveisampat Mutum boeikai Imphal,
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ANNEXURE -

Irregularities observed as in Pension Authorisation (in brief)

Shri N. Gambhir Singh
Retd. Asstt. Teacher K.alika L.P. School PPO No. SM/1 0007.

1.

2.

6.

7

“Note’ side of pension file is not maintained.

The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoy
the Sr. Scale of Rs. 1640-2900 with effect from 1-1-86 as Head Master
L.P. Schoo! vide Edn(s) dated 30-6-2003 without concurrence of Finance
Department. However, revised pension has been authorized.

_ The scale.of Head Master/Head Pandit of L.P. Schoo! are not existed

separately in R.0.P."90 effecting from 1-1-86.

frregularities in grantirig higher scale to Head Master/Head Pandit of L.P.
School were pointed out by Sr. Accounts Officer pension vide his letter
dated 21-11-03. However, he continued to authorise revised pension on

the higher scale without any intimation from Gowt. and approval from
DAG/AG.

. One New and two old Service Books of the pensioners Wwere found

forwa{ded vide ZEOs letter dt. 23-2-04. However no requisition letter of
the two old service books by 7EO to AG Office beforehand was not
available and the three service books are found not diarised.

The case was never put up to SO/AAO concerned.

The signature of the dealing Assistants were not available in the office
Pension Authority copy in violation of Office Procedure Manual.

Shri H.T. Shingkhokai, Retd. Asstt. Teacher,
Maokot Junior High School. PPO No. SM/1978.

1.

!\.)

3.

Pension was revised by taking Rs. 715 as the last pay drawn of the
pensioner. However no record of entry of such pay was available in the
Service Book. The pensioner retired on 31-12-83 and the revised pension
was issued on 5-2-04.

There was no document for requisition of original Service Book of the
pensioner by the concerned department for revision of pay. However it
was found forwarded by ZEQ vide his letter dt. 3-2-2003 (3 was erased
and overwritien) ‘ '

The case was never put up to SO/AAQ concemed.

Shri S. Ibemcha Singh

Retd. Asstt. Teacher lrong L.P. School C / — )
PPO No. SM/7379 M s




)~

|. Records of requisiton and  submssion of  service Book by the
ZEO(Kangpokpi) for refixation and revision of pension caould not be
available.

2. No records of being Head PandivHead Master during his service were
noticed except in the recent ZEO order dated 14-1-2004 and in the newly
constructed service book found in the section. ‘

3. The case was never put up t0 SO/AAOQ concerned.

.(d) ShriN.G. Nungshichao
Retd. Asstt. Teacher Mangkhand Primary School, Chandel
PPO No. SM/5771.
1. Pension paper were found not diarised.
2. No ‘Note’ side maintained.
3. Pay regulation and pension report not available.
4. The case was never put up to SO/AAOQ concerned.

(e) L. Tomba Singh

Retd. Head Pandit, Leimarom L.P.School
PPO No. SM/14614

1. Regulation of pay is not available.

2. Case was not put up to SO/AAQ.
3. Signature of dealing Assistant not available in the pension authority copy.

49 Jamkhotil Mate x
H.P. Lamyang L.P. School. 2
PPO No. SM/12904.
1. Part file maintained. Oﬁginal not available.

2. Original pension authority copy not available.

3. Letters are found not diarised.

4. Regulation of pay not done. q /
5. Case never put upto SO/AAQconcerned ) ] M ﬁ P /—-

|

{.

& () Thengkhomang

g2 Head Pandit PPO No. SM/12903.

'y

‘l%* 1. Part file opened without approval of higher authority.
e

1 .
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e
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2. Pay regulat o revision of pension not availabie.
3. Case not pu: up to SO/AAQ concerned.

" e

(h)  N. Yarpang, Head Pandit. .
PPO No. SM-10605. '\

1. Pan file opened without approval of Higher Authority. :

2. Hand Writings in the 3ervice Bock, other departmental documents and
revised report of pension revision needs verification.

3. Case was not put up to SO/AAQO concrimed.

4. Pay regulation not found.

()  Shri M. Ninghei
: Head Pandit PPO No. SM/10153.

1. Original pension pepers not available.
2. pay regulation not available.
3. Case was not put up to SO/AAQC concerned.

G) Keishing John
Retd. Asstt. Teacher PPO No. SM/7724

1. Handwritings in Service Books, LPC, Pension calculation report needs
verification.

1

- 5 Calculation of Pension emoluments had been enhanced leading to
s overpayment. -
%i 3. Case never put up to SO/AAO concerned.
% & ~ G.G. Kabichung
= Head Paandit PPO No. SM/5889
4
- ' o .
;‘ E: 1. The handwritings in the Departments documents and pension Report
& prepared by Dealing Assistants appear to be the same which needs
B verification. PR
2. Casé was not put up to SO/AAQO concerned. N
3 ()  Kh. Mohendro Singh
& Retd. Head Pandit. PPO No. SM/7684. m /

\ //‘W [//b'//b Z/\

2. Calculation sheet of Revised Pension not available.

1. Pan file opened without approval.

3. Original pension paper file not available.
4. Pay regulation not available.

5. Case not put up to SO/AAQ concerned.
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1. As per the Service Book, the pensioner was allowed to look after
Pandit with effect from 20-7-83 and given charge allowance jof,
pm. wef 14-3-99.. However, he was allowed refixation’sfo
revised pay of Head Pandit wef 1-1-73 without*seel
classification from Govt. ‘

2. No.LP.C.available.

3. The case was not put up to SO/AAQO concerned.

. L. Biren Singh
Head Pandit PPO No. SM/7358.

1. Handwritings of the dealing Assistant to the revised pension report and
that signed in the Report appears different with different ink.

2. Case not put up 1o SO/AAQO concerned.

3. Forwarding letters not diarised.

hkk®
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'THE ENQUIRY COMMITTEE OF THE HOUSE
- TO EXAMINE THE ALLEGED FRAUDULENT
DRAWAL OF ARREARS AND SALARIES OF

294 HEADPANDITS/HEADMASTERS

o IN THE EDUCATION DEPARTMENT. |

L TRt 1

- Presented 19 the House iz 15-07-2005 )

MANIPUR LEGISLATIVE ASSEMBLY
S SECRETARIAT.
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COMFPFOSITION OF THE
ENQUIRY COMMITTEE OF THE HOUSE®
2005

CHAIRMAN :

1.

Shii. C. Doungel.
Hon'ble MLA. |

MEMBERS :

1.

RGN NN

Dr. Nimaichand Luwang, Hon’bic MLA.
Shri R.K. Thekho, Hon'ble MLA.

Stri. S. Tbohal Singh, Hou'ble MLA.
Shri. Th. Tomba Singh, Hon'ble MILA.
Shri. M. Bhotot Singh, Hon'ble MLA.
Shri. W, Brajabidin Singh, Hon'ble MLA.

SECRETARIAT ;
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N

Shri. Th. Chourajit Singh,
Seeretary.
Shr. T Joute,

Joint Seerciary.

Smt. Lawrakimi,
De’,;,-v/j Secretary.
K. Meghajit Stugh,
Undder Seerctary.
Shart. Ksh. Shyzmkumar Singh,

Coinmitize Qfficer,
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INTRODUCTION

: I, the Chairman of the Enquiry Committee of tiic House to
}‘ examine the alleged fraudulent drawal of arrears and salaries of
i 294 Headpandits/Headmasters in the Education Depdrtlmm mvmg
. been authorised by the Commitice to submit the Report on their
1

bchalfana present this Report to the House.,

The Committee was constituted bv the House on 29" March,
2005 with the direction that the report of the Committee be
submitted to. the House within one month w.e.f, 2 April, to
2nd M'a.y, 2005. But due to non receipt of some important related
documents and the non completion of examination, the Committee
was unable to submit its report to the House in time and the term
, of the Committee is cxtended for ancther 3 (three) months
© wef 3rd May, 2005,

The Commitice, com.dcred the draft report in its sitting held
on 14-07-2005 and adopted it.

; i Sitri. C. Dounged

| ; Chatrmian,
Dated/Imphal Enquiry Comniittee of the Housce
the 14™ July, 2005, Manipur Lepislative Asseimbly.
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REPORT

The Enquiry Committec of the House o cxamine the alleged
] fraudulent drawal of arrears and salaries of 294 J'*Icndp;mdir:;/
Headmasters in the Education Department (Schools) was
. consututed by the House on 29% March, 2005 with tiie following
menibers :

1. Shr. €. Poungel, Flowble MILA, - Chairman.
2. Dr. Nimaichand Luwnng, Howble MLA, - Member
3. Shii R Thekho, Hon'ble MLA, - Mcmber
4. Shri. S. Ibohal Singh, Hon'ble MILA, - Member
s ‘ ' 5. Shri. [h. Tomba Singh, Hon’ble MLA, - Member.
0. Shti. M. Bhorot Singh, Hon’ble MLA, - Member
7. Shri. W, Brajabidhu Singh, Hon’ble MLA, - Membey

. The Commitce s 1o submit its report within 1 (cne month
. 1
w.e.f, 2% Apyil (o 2m Mav, 2005.

: ! That due to its wide scope and complexity of the matter, the
'J Commitiee could not cxaminge all the reiated documents furnished
by the Department of Edueation ($), Finance Department,
Dircctorate of Treasury and Office :of the Accounrant General,
Minipur in such shore period and as such extension was sought for
another petiod of 3 (three) months wie f, 3 May, 2005,

Nl

!
‘ ; ; ' BACKGROUND HISTORY OF THIEE CASE
|

This case relates 1o the alleged fraudulent drawal of pay arrears,
pension arreats and other benefits by the teachers in the Department
of Education ( Schools) in 2003 and 200.1. Aseries of orders were
issucd by the Dirccior of Izducation (Schools), Government of

:I\Ianipur,\_gngsd}"in 2003 and 2004 (upto March, 200_4;)_1{131;!51; which

NN e . . . . -‘ls. L. .
t cx-teachers nmndis who WCELS Servinr as n charee }‘f!._'il(_l:)ﬂjlﬁﬂ.
’ . L & bl i

A ' Headmaster of ersvihiiv I_.o“f’ér'/l’i'hfﬁu'l\:/_[unior Basic Schools were

‘ allowed o draw the scales of payv of ]-ic-.idpnndit/Hc:tdmastcr of

. Ln\
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Primary/JB Schocls with effect from the date of their holding charge

-+ ;of the Schools for gettinig pensionary benefits. In some cases the

benefits accorded by the orders go back as far as 01-04-1964.

Another set of orders were also issued by the Director of
Educaton (§) allowing senior scale of pay to the Ex-Headpandits/
Head Masters of 1.P/Primary/|unior High School on 'comp]ction
of 15 years of regular serviee in their iespective grades.

Zonal Educaidon Officers also j:sued similar orders allowing
Headpandns of 18,7 iy SCisois o draw senior seale of pay
{Rs. 1640 - 2006 ) i iHeadpandis of JB/Primary School on

completon of 1715 vears of service i regular establishment. These
orders were nuwic erfcctve from G1-01-1986.

The Commitice examined 22 osrders issued in respect of 294
teachers tor allowing w draw the pay scales of Headmasters/

Headpandits of L2/ Primary Schools. These orders had been issued
1 )

During the couse of furthesr e ination, many new €ascs were
detected rising the present number * - 934 cases as reported by
Directorate of “liconvries & Accousnts. The number is likely to
wcrease further,

That in course of examination of some related documents
submitted by the Direetorate of Education and information received
from the Director of Treasury Office, Government of Manipur,
the Comamittee detecied new cases on fraudulent drawal of arrears/
saiarics of the retired Headmasters/ Headpandits of L.P. Schools.

As the number of persons involved in the irregular drawal of
arrears/salades of the Headmasters/ Heradpandits are increasingly
large, the task before the Commiteee was enormous: Further, as the
nature of offenice being criminal in naruze, the Committee decided
that the Governaientof Manipur, particulary the Police Department

‘be urged o ennsdiuie a Special Trvestgaton Team to investigate

-~
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the case in addition to the examination taken up by the Enquiry
Committee of the House.

The Police Department issued an order constituting a special
Invesdgation Team consisting of 4 (four) Police Officials under the
supervision of the SP. CID (Ctime Branch ) (See Annexure - A).
I another-order issued on 7* June, 2005, 3 (three) Police Officials
have been added in the Special Investigation Team (See Anmexaire - B)

In another order by the D.G..P. Manipur dated 01-06-2005 Shr.
A. Romenkumar Singh, I.GP. (L.O. - IT') Manipur was placed 1n
overall charge of the investigation of the said case and the SIT
officers will work under his supervision and direction. On the
direction of the Committee, the Department of Education (Schools)
Government of Manipur lodged FIRs about the fraudulent drawal
of pension arrears and salarces to the S.P. Iinphal West and the
Officer in charye, Police station, Lamphel on 28-04-2005 and 29-
04-2005 respectively.

On' receipt of the written report from the Lducation
Department, Governunent of Manipur a reguiar FIR No. 71 ()05LP/
PS. U/S 420/468/120-B/PC was registered at Lamphe: Police
Stauon.

The SIT in their letter No. 10/04/2005-1GLtO-1R{P+-1)370

dated 21-06-2005, has submitted to the Committee actions so far

taken by the Police Department in the course of iavestigation.

The SIT reported that after the rejection of the interim
anticipatory bail by the Hon’ble Additional tession Judge, Manipur
East, the following accused persons have been arrested by them so

far :-
1. Shr. N. Sugjit Singh, ZEO/ Thoubal. |
2. Shei. Ch. Ibohal Singh, Retd. ZEO/Imphal East.
3. Smt. Boboi Gangte, i/c ZEO/Churachandpur.
4.

Md. Nur Khan LDC/DA Education(S).
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3. Shiri Sinam Manithoi Sirzih, UDC, Education(S). :
o1 ofhyShe. Athokpam Shamu Singh, ZEQ/DDOQ, Education(S).
Shri. Ningthoujam  Khomei S;ngh,
Zone-I, Education(S). -
Shri. Ningthoukhongjam Ra]en Singh, Head Clerk,
Zonedi Yducation(S).
9. Ningomhb

8

I_n_xpp;i:::.:t m.:cusscd pecsons who aze still ﬂbsconding are :-

1. Shu. Director of Education (S )(Hills).
2. S}'f:’:i: 4'3'.".,“ unungou bagh, Rewd. Director, I dU(_dUOIl ().
3. Shri ALY ,u)L_l, 21O, Ta -mwloar*

4. Shri I ARLy, Joine Dixc Pducauon S).

5. 8l

bt Malao jqcob /..,O Seaapad. _

6. Shri Ku. inovaima Singh, Fetd. ZEQ, Blslmupul

7. Shi. \c"-ahomang 121, Hills.

d. Shri. N. Iholranbi Singh, 1D (/onc III)

9. Shu. \x.i ll drankuniar Stagh, UDA/DA, Ed ducation: (f;)
10. Skt 2305 1)mgo Singh, LDA/LA LEducadon (S).

11, Shric Athokam Biren S ingh, UDA/DA, Education ())
12, Shin Tijem dhungo Singn, U UDA/DA, Education (8).

153, Shric Fleisnam Yaima Sinels

‘u,
V]

14, Snmit. Mayanglambam D'u‘]"_;"m: Devi.

15, Shei Mo angihiem Sanarombi Singh of Flewrok Part - 1.

16, Md, Nazir, Accountant, ZEQ, quchmg o

17, Shei Thokchom Sudan Singh, LDC, ZEQ, Thoubal

18.Shri. Ngangom Chandxahas Smgh UDC ZEQ,

. Clmmrhandpur e

19. Shii. Nyuituolian, Head Clerd X, Z_O Clumchandpur

20. Shri. 1_:c..cnong1\u ag Hmar, Sj. Account'mt ZEO
Churachiang pur -

Inowderioa ¢ the accused persons mds have been conducLﬂd

1T Various inzos, ..'\As submitied cocreive proceedings under Sec. 82

R

DI/DDO,

b Nirpen Meited, Clerk Typ.ist of A.G.. Office.

i
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CtePC to. declare mun as ploch] ned otfenders are buing taken up

f by the ]n‘csuc::mn'v } cam.
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E .
i SE !ZURE OF DOCUME"‘T'T‘"
. | o -
f * Number of Districtwise documents seized from all the Districts
; . i are 1<
g {71, Imphal West District ooi42) T
' ? 2.7 Tmphal East District .40
o 'g 3. "Thoubal Distict - 7.
jF'; " 3 4, Bié]ihupur District - 12
o f ‘ } 5. Sénapati Distiict - 7.
_ ;i_ : 6.7 Ukhrul District - 9.
o ’ 7. Tamenglong District - 8
?% 8. Churachandpur District - 8.
L 9. Chandel District ¢~ - 10
i Lo fié"pcr ihé.f(;stigntion reports submitted to the Committee, the
~ following persons.are found to:be instrumental in co-ordin:iting
‘amongst the Educmon Dcpartmcnt A G Office and ftc'\suly
Ofﬁcg IS BUCT R . S AU o
| 1.”5]1{1 Manihar Singh, of I(qi'c}'litng-' '
| 2. Modhumangol, St Accouidant, AG. Cffice.
! g 3. Md Gyusudiin of Thoubal Moijing, a,'ys, .0 Lane,
( ' 4. Shii. Lairkyengbam Bhogirot Singh of Khurat Lamlong
- Bazar, Reul vl
. 50 Md Savkar Alvof Yaippolk Tuithal, Angtha Toupokpi.
; 0. Shu Jugindro Singh of Yaipok.
1 7. Shii. Nongyal Singh of Nambol a/p Sangaiprou.
5 .8 Sim Manglem of Nambol. oL
‘)‘ Shri \'npcn ngh of Ix_hongmm Clul Typist of A G
VL - () fiice. i
i el : !

s

44
41
1
.
S
Sy
LR

e e e e v mm—m = -



¥

P -t iy

-

b - a
s o AL et T e

Ana i e
e —— i n o

follipnerry
Fope Ak,

™

R

o - e i e esns
W S SWRT b e h g wnde DML

i ol B e Hui

i

. AR aen o e

.4-.1-:.;;‘%‘:;%‘--‘-'2. .

SRRSCE NPT S

P e T I s et
Pt Vg

i sty

4
i

T e

R
[RRGR LI P

P T T e A

P

e, e e

PRI ET AT K SN R DN Y- P T

I L e

15 T

ey N

AN S A Ko+ rs FEAe 1 L5 kil b T3 vl 3 e ) 1 e, st
-, St .
o 2w doniniporne S B

4 ""*"-‘"‘2""‘ rrs

abeea Aesasnana W
_ m“- e e et . - v g—
“

L

[

10. ks

Shri Kumar Singh of Tera Wangihonbi Leirak, Retd. Head

Pandir, .
11, Shd. Kwaklei of Sagoitongba near Recent Hr. Secondary.
12. Md. Anwar Ali of Thoubal Moijing,
13. Shii. Chaoba Singh of Thoubal Ningombam (expired).

, 14 Mr Singneng (60 yrs) of Churachandpur.

So far till this report 1s presented 117 witnesses have been
examined 11 connection with the case. The mvcsngatlon team ha
also succeeded in recovering Rs. 42 700 as a part of the moncy‘ ;
fraudulently withdrawn by the accused pcrsons They have also
frozen 10 bank accounts of the 2ccused persons. .

SLMISSIONN OF THE "DUCATION DEPARTMENT
(SCHOQL SECTION)

Duning examination of Officials. of the Education (S)
Deparunent, the Committee had been intimated that the Director

of Lducanon (8), issucd orders allowing the benefits of pension

arrears and puy arrears to the Headpandits and Headmasters of L1
School, though the absence of such posts arc evident from thcl fact
that no pay scale had even been prescribed for such post cither in
the Manipur Hinployees (ROP) Rules 1996 or in the ROP 1975,
1982 and 1900, Hven in te RSP 1999 (effective from G1-01-1995 )

which prescabed, a pay scus im the Headmaster of primary schooi,

“together with that of JB. Schoo, the nomenciature “ Headpaadit/
S LPScloof” wus absent. LYY CL} ools did not hqw: sanctioned posts

of Headpaniits, Such orders passed blindly cither in compliance to
court ordezs or at times, independently to sccommodate the
demands of so called affected teachers were done on the basis for
the orders passed in 1’9_9~8 Fresh application by the left cut teachers:

demanding ‘aul‘blz.r benefits also were ]ustxﬁed on the same basis.

However, the order., arc unauthodsed as thcy had been passed
without obitaining necessary approvals from the Government and
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are clearly designed to grant extra ordinaty financial benefuts to the
teachers with retrospectve effect which was neither the practice
nor the intention of the Government in passing the previous orders.

~ On examination of the officials of the Accountant General
Office, Manipur, it was submitted to the Committee that as per
the initial examination of records conducted by the office of the
St. Deputy: Accountant General (A & E ), the following pension
revision cases werc finalised by that Office between 19-06-2002 to
16- 04 2004 on the basis of orders issued by vanous authorities in
the Government.

bl | Particular Total numbecrs of cascs in which Grand Total
No. : pensiunary benefits ave been revised
’ between 19.6.2002 to 16.4.2004 based oa
orders issued by various authoritics in
the Government including Dircctor of

Fducauon (S).

19.6.2002 10 4.3.20045.5.2003 10 16.4.2004
1. 1Head Pandit 104 919 1023
Flead Master 51 384 435
Suby-Total 155 1302 1458
2. §Assit Teachers 243 53 IR
3, L Unidentificd eateporny qil 205 205
Total: 398 1563 1261

~"T'he revision of pensionary benefits has been done 0. the basts
of various orders issucc by the Governiuent, Director of cducation
(S)and Zona! Education Officers.

Qut of 1458 cases revised durmg the perod 19-06-2002 to
16-04-2004, cases revised on the basis of orders issued by Director
of Educauon (S) are being identified. So far 100 cases have been
1dcnuﬁcd in which pensionary benefits of Ex- Headp'mdlts/ Head

masters were revised on the basis of orders issued by the Directorate

of Education (§) (92) cases and ZEOs (8) cases.

—y

r~
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At the samce time the A.G. Office also had been cxercising for
SonEng ot xad de catifyipodne case files of L\-I-imc“:,mdxn/

IJ(,’ICLTI"\L\ s wiwo were allowed tha said beacfss by *cx-;c:\nng dic

(Juzu. ccorcs aind fles. As 2

{ .:his exercise, detils of 502
- LOTNSSE oac;, Educavon. The
O Jl ulL\L. n,L;L.\ [y

cases hav ¢ been subnuted m

t cases is appended below

Pension . -}l Arrears of
Original| . Revised| iGratuity |[Commutation
{in Rs) (in Rs) | (in Rs) (in Rs)
178343 | 229,885 | 21,71,465] 2461214

Particulars |

1* Batch of
100 pensivners

1,035,580 | 191242 | 2408521 26,106,948

19 pensioners

3% Barch of

150312 | 1,70.451 65,34.486

1014 pcx‘w;iu:‘:c} sl

.08,84,486

LE LA s}
e b EAS R EE R I N

¥ Batch of 53,5694 1 494340 | 56,58,828
175 pensicn o

lowi502 759,159 [10,95,418 |1,25,02,185  1,8,47,034

dascs TR

The Commirtee also ekamined the officiais of the Directorate

of Treasurics and Accounts, Manipur, as the Committee feels

that Treasury Offices are playing animportantrole in the preparation
of -)cﬂsion/ﬁ rear pension bills.

K

ARREARS [DRAWN

Wich the dizeeiion of the Committee, the Dircctorate of

“Treasurics and Accounss also investrated cases on payment of

arreats of pumsion o the Lx-[Head nastcxs/Hmdp:umu's. The
findings of ihic Deparunent so far had revealed that payment of
arrears of 'PL‘I‘.b;O‘} have been made to 934 Headmasters/
Ilucma wdits. Uhe tzble showing the number of pensioners and the
wmouitts of arrears drawn Treasury wise are shown as :

Bt Tl ey AT, S TAK NGO TR A H e A ARG RN S Tt B0 B S Kk W S e et
2 L T T T e
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1. Jiribam
2, Mareh,
3, Imphal East
4, Tamenglong
5. Kakching -
6. Ukhrat 7
7. Kangpokpi

o 9, Chandel "3
10, Bishnupur |
11, Serapoti|
12. Thoubat©
13. Imphat * '

8. Churachandpur

o
[

n y Total:
= 4 -
. P
vl
- PR
.- 4t
>

_ Total Nos. of Pensioners:

223

769,

T 2003-04
SM
Sit

162

79

2>

2004
1

Treasury-wise

-05

N

consoli

2003-0-4

e

nal -
7 b

2177372

v 461882

- Total o~
931 o

fensien

Grun

. 1670851 -
1612907 -

1152733

RER

132
RIS
T 25494388 2

- R R S e e TR T e e e ST s
. .
dated statement - -y - RS vy
Tota 2004-C5 . Tutel . GTotel . -
260304 Pension Grawity Comta 2094-05 Col1&15 '
1 12 31 115 216
173506 182664 : O R L A
93136 653900 * ! S e T 653000
104062 654309 , 221258 © 37563 43950 308076 * .96%38S <
3276781 HIST3IST - e T ArST3IST
39456 107851 . - . : CSorst
5611949 _ 2I384TE4 . . - - L 2438478
13485137 7181207 - - VL iRy -
2 9562758 - - - . 9562758
Cessoaes Ty LT T 6550446 |
9360428 . - . C . 9360438 |
i 5089782 ¢ - N .. seEo7Ry
1959517 5956600 - - . 117
fa71283 a4e13sY. .- :
5658475 126272223 221258
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“The \.ozmmttce has bccn mtlmatcd that the above data cap not
" be treated as the! ﬁnal figrare. The, largc ulscrcpancy between the,

figure c.r 294 dctcc*cd by the Education ©) Dcpartmcnt and thc B
o . - 934 peusioners detected | by thie Trcasuncs and the total number of

cases (1458) in which pensicnary bcneﬁts have’ been revised for the
‘Headpandit/Headmaster by the* Ofﬁcc of Account General,-

Mammu m.ed to, bc reconcﬂcu
i There ate 11 Treasur
thc QLth out of this, 10~

-

\']'
y Qffices and S Sub-Treasury Ofﬂccs in
reasuries and 3 Sub-Treasuries handle
pension maitecs. All tl ese ‘13 ‘freasuries are involved in the present
overdoavals, ' '
The ]

'nd FERoTe

dmgs of the (ieials of the Disecterate of Treasurics
sensury Offices are prepating pension |
2 the strenge bk ‘:m PPO issucd by the Accountant

General. | : o .‘- ¥
ERCISS AT\'I‘ "U"\I' DRAWN PbR MONTH

% Treasury-wise consol dqtec. statement of excess monthly pcnslc n

rawn zfter Revision ofipension is appcnded to herewith :- .
Tn.'\su:} wmc Consohdalcd Statcment of. Excess mouthly Pension dmwn after

E R Rev:o.ov of Pension. i
SL | Namec of Treasury: .. ‘7 g ;- Bxcess amount drawn per month,
Nol - -~ i . LR 1 [
1. hiiachan: ipur Frcasn-' . 78,655
2 Tinphal Eo . - 8.17.305
NN ?n;.!.;:uul.r : - S 56412
4.. Kangpoloi - o " 40070
5. Chanrlel g Coe 36,702
6. finban - . - .- 13,090
7. Ukbkrd : o 1,48,902
8. Morch - S 9810
9. | Thombal - o 7 6,69,178
10. \"cn"épﬂi FE I 35,250  ( average amount )
11, | Fmphad - - 1,65.847 :
desg o= P 67,340
Ot 10488
. - 21,49,049
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- TOZALAMOUNT SO FAR FRAUDULENTLY DRAWN: N

1., Excess monthly pension drawn for;10 months Is estimated to

1
i1

be around Rs. 2,14,90,490/-, after revision of pension,

tevision of pension is calculated to be around Rs. 12,65,80,299/-.-

ars

GG ERNMENT GOF FIAING 20

SUBMISSTON OF FINAMNCE 10) SHAREANADI S Y

. !
1}
S I

- On reguisition of information from the Finance Department,
Government of Manipur, by the Enquiry Committec, it has

be%en
. ) S
submitted to the Committee that:

1) 1 The Education D.ép;:,:‘u_ncntls_hould_r?.kg’::écdon for dcléti_on ‘6'f_i'h"e_
nomenclature « L, 2 Schools ” _appgeac;né m the RRs'for the post of,
Head Master, Prmary School'issued vide notification No.2/12/1996 _
since there is no post of Headmaster/ Headpandit in the L.P School.
2) Percentof charge :Lllowa;ncc (;nly to teachers servin gas Headpandit -
of L. School shouid be considered by the Finance Department (PIC).

s

3) Concurzence of Finance Department '(PIC) should be: c_;sbtai:ned-
for grant of higher scales of pay wherever there is specific court’s order

c A

Doy

2. 1Total amount drawn on pension; gratuity, commutation after

b
B

and such benefit should not be extended 2utomatically in cases where
T il Lo

there is no such court’s order. -~ -

Joi L
EEY N,

upgrgdation should be referred to Finance Department (PIC): for

cxamination. - A _ Coat
5) . As regards the pay scales of Headpandits in L Schools, it is clear
that there has been no prescbed pay scale for the Hezdmastérs in LD
Schools evenin ROB 1996, A

0) - In cases of refization of the pensions Lwolving 1Zsher pay with
retrospective effect, cencurrence of thie Finance Departzientis needed

R

" 4) Al cases pertaining to. notional and tetrospective promotion/ ; - .

T s
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undcr GT ‘R (E{U;C 42 A) Tn th(M. cases, s, the péhsmﬁ cell ofthe AG

C)fﬁce should have obtained advice of Lhe Plnancc Dcparrmcnt n tth
matter before | issuing fxesh 'mmuuue; SR

D
o= el

" The submission of- the l;.l.’.uuL Dcpzutment Gm cmmcnt of .

I\hmpux is thit all the Financial. precedents/rules: have been, violated |
by the Ditectorate of LdumLon (S) and the Ofﬂce of the A G

I 1S P
ORDE 1 T% UED ON DIEFFRENT STAG}"S -,‘ o
: R AR ST
lhc Commfttce durmg thc course of c;ammauon detected the:

N léllowmg orders grmtmg Headmasters. scaIe to- Ek- Headpandlts/ :

. _LISI QF CRDERS GRANT TT\'G HEADMASTERS SCALE '

N .

-

Hmdmastmo of L. P/Prun'uy (,hOOIS' Jagi:

R IR AR
( [}
TO EX]H:AUPANDIS] b/f"EADMASTERS OI“ L P/
.“ E PRTMA‘?" C‘\,TIOOLS|” .
SILN - Qrders Wo. /date. B
1. 46/315/¢ Y- L; J(V)

. No. of tcachcxs
_Ti

17 -1.“7004 By 10

t

L2 dom 131_2004 R L

40/2 ITU(.)J 1 D(\] (l) Ji "“"_-_2004‘ ". ‘ E y

3
BEAE 46/%?0()9 D(V)(I) dt. 17-1-2004 ¢ \ 17

[a"

C

5 . dt16-1-2004 - 9
6 ddod g n0s SRR LIRS

-46/1”/”003 Ild(V) de. 14-1-2004 -0 0 - o

7 P o
. ,..-8.- . -do_ L - d[. 5-1‘20047 ,";.: M 21 - ‘ ’
O ndo- o Ta2003 gy

£ 10 -do- - - A 15-12-2003

12,0 46/71 /95 ;-)\V)(') Ge. "o 1-2004 -

14 46/8/95-ED(Y) v
15,7 46/70/97- }:D(V)
716, ido-

13
9‘. -

11, -do- de 4122003
13 46/70/97-ED(V) 5-32003 "

11-12-2003 |
S 1711 2003 s

ikl

1
1
i
"
N

[
1

’
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13
17 146/8/90ED(V). +, ¢ e 12:22004,c .. .9
18,7 46/8/99-ED(V)(D: .. dr21-1-2004 2,
1904046/8/99-ED(V) L. de30-12004 a1
120, °46/21/03-ED(V)D . de 32-1-2004 03

22, 46/21/2003-ED(V)

""Sh.No, Name Orders No./date

1
772 Churachandpur * Mo 2/17/90-ED(CCF)  de. 25-3-2603
3

21: ; 46/21/2003-ED(V)(W). dr.22-1-2004° " T4
de. 19-1-2004 . SR

Lol 294
. e - &
ORDI«R@ PASSED IN 1990, 98 me 2001,
23, 12(HC)/107/20-SE(S)  dr. £-3-2001 74
24, 12(HC)/238/2000-SE(S) dt. 30-3-2001 20,
25. 12(HC)/322/2001-SE(S) de. 15-12-2001 41
26. 46/27/9T-ED(V) | de5-8-1998. 0 - 196,
27, 0 AG/43/88-ED(V) 5. de5-5-1990 430
28. 4G/43/88-ED(V) i dr.12-10-1990 . - . 35«

Total: . 496

The irregularitics/anomalies noticed in the orders issued by -
/,oml uducnuon Cfiicers were:-

No. of teachers
Seinapatl No. 2/18.2E0-Spt/30 dt.19-7-2943 o 8

.

Chanddl | No.2/25/97-4EO(CDL) 28-10-2003

It has- bccn cstablished that most of the orders loSULd at vanous .
stages had been done by - Shri Th. Bira Singh, Director, Fudcation |
(S), Shri. Th. Shamungou Singh, Director, hducauor}_ (S) a_nd ;

Shn NK Shimray, Director, Education (S)

On bcmg prcsumab}y aware that Vlgllar‘u_ Dcpartmcnt is |

mal ung cnqumca -into numerous cascs of un-authorised drawals of

‘pensions, arrear peasions and arrear pay amounting to over Rs. 12.00

crores.from the Government Account by the retired Headmasters/
Headpandits of Lower Primary Schiools under the Department of

Education (Schouois) un e bagis of regular ciders passed by the

s.."

g s oim . [P " “pra, -
KAy U, .—,-m:n:;:‘;;‘.&-.:-::;—;'_—.z::hg
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forrnu Du:c ctor of Education (‘:) and the ZonalEducanon Officers
at v'tnou« poines of timL Bhril N KSlnmr'ly, Ditcctor of
Educations (5) issued an ozder dated 6.4.2004° cancelling all ‘the

prcvtou; ozdess passed by his ofizce perta.zmng to'the g grant of scale -
of pay of Headmas ter/Head; ,nr...xt.a of LP/anarv Schools Thc

said order is appended hucto SRR A A R

GOVERNMENT OF MANIPUR D
OF FIC‘“ OF THE DIREC’I OR OF EDUCATION (S)

. At- ‘ rr : .
:.‘_ ;« ( " ) . .-

“0O'R D E R-S ‘
- Imphal; the 6* Apnl 2004, '

Sl

}N0.46/8/2004-ED(V): - All ordess issued by this office pcét'aﬁiip’g to grant
of Head Pandit/Heed Master’s scale of pay to ex- Head Pandjt/Hﬂnd Master of
LY./Pramary School for pénsionary ucncfﬁl,; stand cancelled. -

L §/d-

v (N. K Shimray)
Director of Education (8),
Government of Manipur. -

Memo No, 46/8/2604-ED(V).. ©“Imphal, the 6% Apsil, 2004

1. The ,u.uoar.“nr Genezal, I\Luupd
" 2. The Vigiiance Commissioner, Manipur, ©
- 3. The Cemmissiomer (Bdn. /8), Govt. of Manipur.
© §5The Treasury /o .)'lrcasurv Oflice: Concerned.
-5. The Zensi Lduceion Offics:, Depuiy Inspector <_Jf Scheols concerned.
6. The Suhwils concerned. - ‘ o '
7. The puisens vonzzed.. ,
8. The DA concerued . _ S R
+ 9. The Cuders Boole. L S r
R o f Lo S/d- S
EET AR o (N K.thmray) REC
L RREIRTIS BRI Duector of Education (§),]
SRR sk o ek _Government of; Mampu:.ﬁ

o

B

haeo S

F 4
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the names. of ex~Headmasters/ Hcadpandlts covered by the ordcts
. ! “and also’ does not indicate the steps necéssuy to recover the
' _fraudulent d.rawals madc on the basis of PPOs issued by’ the AG.

<o .Ma.mpux It Appcars that therc Was no mtenmon to recuf) the matter
. ataHJ Wl g Lo o

The Comnnttcc took setious view on the i irreguiar orcders 1ssued
at various stages by the Dircctorate of Education (5) and ar cordingly
nstructed the Departmeiits ‘concerned to initiate appropriate

disc1phnary action on the officers and staff involved in the fraud.

Following direction g1vcn to the Department of Educa tlon thc
! following Officers/Officials of the Education ) Dcph uncnt had

11, Shel. N. Khomei Singh, DI/DD:O. - *. -, Zong-L.
12.)Shn N. Ibohanbi Singh, DI/DDO -« Thoukal S
_13. Shr. Ngultuolian, Hd. Clerk - - ZEO Office, CCPur

L bccu suspmdcd j- "
' ,‘: . L:bt of buspcndcd Ofﬁf‘crb/Ofﬁcnh of Zducativu (§)
S : D:partment, Manipu:.
;%;! : i SI Name of Gificers/Ofiicials . Gifice
) f;g ! No. ,,:"-’
e : 1. Sha NI Shimzy, adcl - Dircctorate of Ldn. (8)
M ' - Director of Tducation (5/Hils) ‘ - L
g ! 2. Shri. M.Sanztombsi Singh, ZEQ - Zone-III ST
i 3. Shei NSurjit Singh, ZEO** ' - ZoneIT _
E : 4. Smt Boboi Gangte, i/c ZEO . .~ - CCPur
' j ;5. Shr. Al Shamu Singh, /¢ ZEO - - Wangoi -+
.‘ ] : "6. Shei. N. Jacob, i/c ZEO L e ‘Senapau R AaC
i } . 7:Shi. M. Vaoreii/c ZEQ  F+77 /< i Lmibub o o
‘; - “8: Shri. S. Lekhendra Singh, 1/c ZEO L meam
. S 9. :Shri. M. I\urmr Singh, DI/DD.O. ¥ - -. Kakching :
t j 10. Shri.N. Ibopishak Singh, DI/DDO. - Zone-II, Bishaupur
}
‘ E

e ————

oo -

RSy Surtess S

.Lq\ .

m e e : e d a1

4

s

I-iowcvcr tbe orders does not mdxcate the ach.al number and'-' SR
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14. Shri. N. Rajen Smgh Hd. Ckrk
15. Shet Lienchongkung Hmar, St Accti_: s
16. Md. Nazir nhamad, Sr. Acc.

ZEQO Zone-II R
.‘:ZhO Ofﬁcc CCPm
ZEO K'lkchmg

'17. Shri. \Lc1tjc1 Sr, Accrt.” “ o . '.;7EO Ukhrul™ m".- '
'18. Shei. § Manithoi Singh, UDC "‘:'?"“ * . 'Dircctorate of Edn.(5)".
119. Shii. A, Kirankumar Singh; UDC ™ "< Directorate of Edn. (S)
20. Shsi 'L Thungo Singh, UDC - Directorate of Edn.(S)
21. Sh:t AL Ziren Singh, UDC - - Directorate of Edn. (‘)
22 Shzi ivg Chandrahas Singh, UDC .. - ZEO Zone-III.

23. Shzi. Th. Sudam Singh, UDC 7 - ZEO Zone-IIL.

f

47 St gk chong Kipgen, x/v /LO - {axlgl)oki)i
(E‘i(J'\'\' ren (1J\Cd) T L .. .
-, Chandcl

25, Skr 11D ,\ngkhd - -
26.-5hri 2 Akha, Joint Direcror - - ‘Education (S).
27, ki Waivholam Haokip, S T ZEQ, Zone-l.
28, Shorn e daleng, - - LEQ
. < . o -
Tt s wable thar sevocnton of 'filSpCﬂSba'uﬂF Mis. INs sahchong

Mippen, IO was done s0 he stily by tl*c Dcm, tinear without the
Jie Commitioe, g

-y T FOVR P
l\ﬂ OWIT O ol

ORI T‘VAIION

“1. The (.\,m nitteeis of the view thet the Depa.t tments of Finance, Educiton,

fthe Accountint General Office and the Directorate of Education-(S) was
aware about alieged fraudulent drawal of pension arrears md s«lm:tcs by thc
retired Ilcadmasters and Hc?dpmmts of LP Schooi& SRS bl e

Jnc fact is cstabhshcd ina mcctmg hcld on 12 10 2004 at 3 QO P ‘\'[
in the O ffice \.namber of the Principal Secrcta:.y (Flnance) Géve crament
of Manipur thezein the fvomnn Officers were prcscnt to discuss matters
relating to grant of pay .,culc to I—Icadpar1d1ts of T P Schools and
retrospective momohon in respect of school tcachc*s

. Shri R.C. hlishra, - R L L .
I’rincipal Seeretary (Finance), s -3 7270 0 L i H
Governmentof Manipur. . 0 7.0 e °

o ol N i

R N N LR

T
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2. Shri. P K. Katariz, ST
-1"\ccoum:‘.n:.Gcncm]_. Manipuz.
3. Sici L Bhurat Singh, ..
Cominissioser (Educaton- Scl:ouls), .
Government of Danipur.
4. 25 Rina Akoijam, .
DAG (A&E), Manipur.
5.7Shti. Ch. Jayanta Singh, . - .
o y P it
Director of Education (schools), Manipur, Y

sy

CInthe mecting, the Accountant General, Mznipur Big il hted certain -
irregularities that were detceted in the course of examiniticn of pension |

papers of retired teachers, particulaly the irregulasities in sranung higher

pay scale to the teachers who had worked 15 eadpandiz ¢ LY School
and rettospeciive promotions given o thun without the concurrence of
Finance Department. The Deputy AG,, Manipur also pointed outin some

cases the pay scale preseribed for the postof Headmastes, |.3. School was

granted to Headpandits of LR/ Primiry Schools from 01-04-1978 onwards, .

The representative of the Education (S) Depattment ‘clarified ‘that
there is no sanctioned/created post of ‘Headpandit of: .2 Schools.
However, some teachers'who had obtained court’s order for payment of
higher pay scales for the period-during which they: rendered scrvice. as
Headpandit were aliowed to draw higher pay scales in compliance to court’s
direciive. o R R '

¥

The Director of Education (Schools) explained that schicols having
classes upto class - 11 are categorised as L.12 School wliic sehoos having
classes upto V% siandard i LB/ Prigpary Schools. He aiso subaitted that
tiacreis no sanctoned,/ created postof Headpandit/LL. 1 Sciin ol xithough
the post of Headpandit/L.2 School js inclucied in the Recrutunent Rules,
The decisipns taken in the mcciing are ;

) Siace there is a0 post of Head Pandit, 1P, Schoc, the Dircctor. of
Lducation (Schools) should take immediaie steps_ for celetien of the
nomenclature “L.E Schools” appearing in the R/R for th jost Iead
Masters, Primary Schools issued vide Notificaidon No. V2R DR,
cated 02/12/199¢, . ) ' '

(. BT
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iy ED. (PIC) :;houid consider grant of charge allovmnce to the teachers

sexving as Flea 2 Vndit of LT Schools by reverting back te the position

that existed 1n e ROP:; prior .t 19‘/, wstead oflecuﬂ:ing them wity

. Head Master of Primazy/]. B Schosle. 1 12 (PIC) should instate action in

this regard. . R TN

iy Wherever thiereisa speqﬁc court’s order for grant of hlohet - pay scalc, :
1t should invariably be done with. th c.om:uuence of Finance Departmcnt'
‘ (PIC) as per the Rules of Busmcss/uermc, I\ule andm case where there is }

l
no such coutt’s crder, the bcncﬁt sh omd not be cxtcndcd automaﬂcally
LI .
: 1v) Thc Ac'[mxmgu‘ tve Departmcnt of Educauon Department (Schools) 1

_should consult Sk Ab:o;é Patmﬂpbam .Jcmor Advocate in respect “of 'the’ ?}L
pcr\dmg court casces rclaung to payment of h1ghc: pay ‘scalds With-

retrospective effect 4“&1 ﬂnd \\_m)s md 3005 105 top grant of hjghcr pay
xcLospccmch P R SR e

i
i
i
Az
"1

e 'F'Fr", coo ('! ?,‘ E ! ‘, T:: . ",'f.:. ..,",.
vy All cases pertaining to,notional md rctrospective pmmouon/
~upgradation should be geferred to I Lnance, Depaztmeut (PIC) for

Lx'umraum\ ] . i

"‘LW e . .0' G

Hn.‘v IR T

( ll.e (,ormr tiee ['mel_s it mcompxmenmble that dcspxte bemg aware |\1
i that such Lr{_,e sTide Lnads were takiog phce uo ﬁuther acrjon cxthex i 1

recover huge sums so Grawn were mmqrcd-or‘steps taken to ldcnufy an 1
/ book the culprits. However, on the dizection of the, Com:mttee payment‘ |
¢
l O

of pensions to all involved pensiotiess have been stopped since Ma) 2005. 1

+. The Comsitree 'xiso'observcd that there is lack of’ 1esponsc 'md ready
co- ox)\_ranon from the conccmcd Deparunents at the tme of caquity.

2" The Commit

;J:aLdulent deaval o *J'L} arrenss, Lasion 'meals and other benefts

en*oy"d by the tezllrs in the Des sariment of Leucatt i1 {Schools)
are masterminded by some Officers/ Officials and some brokers. in ,

'collusxon with the F)u:cctor oF the ,_.ucat:lon Department ©)- 4

itree observes that 2l t'hcae‘ ir'rcfrularitirs‘ in the
f

t

3! Tbe Commatitee, m the coutse of exammatmn ‘had found that
' fninm of the Ex- .wadmasters / headpandns were' not'cven aware,
of the arrcas, r'mtmty ‘and eoxlaqumudn'tb"ehem followmg the
revision of pay scales by the Directorate of Educaﬂon (S) rluou:ch
B
i

:
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as.zies of ordess cuimmenciag fzdtﬁ‘Oﬁ—O‘-"GU.’xl The Conuities
suspicion that the entire exercise had been masterminded and
cngineered by certain persons (bm&er) associated with the Directosate
of Education (S) the A.G’s Ofﬁce and pcrlnps with the kx*o*vledgc
‘of Treasuties is psovcd bcyond doubt

SIEL TSR '::*
4. lhc Conwmtlce tooh scrious view. of A.GJs mvolvc;ncvt m
mu.iscnmmatcly lssulng rcused PPO \wmout anv chcc vhz L.,ocver -

~

The A G Ofuce on Lccclvmg tnc orclcrs ‘on the resision éf? ‘

peacion arrears and other benefits, should kave asked. for clatiricaiio ,'1
from ‘*mmce Department whether conferment of h}'rhu “ay and
airears to retired Headmasters/ Headpandits js'in.con tum.xhy with
ROP 1999.The facts could also be ascertained from the Dcp‘.rtmcnt
of Lducaﬁon Govcnunent of Mampm IEERTARE

AL N T i Tyt Ve 1.-1:' -

3., . The submxa.non of the Treasury i is. that uniess thcrc arce rrlanng
facts and c.u:cumbtanccs which have bcen bzought to their notice,
the : Trcasury is genetally c*(pccted to comply _wit w:*u the AGs
authornty. Nor'n'l.lv this 1s general pmccdm

s

it

Howcvc:r, tae Committee finds it difficult to acceps Dt the

Areasury should talis shelter oa the above. The "rmm.‘_- i.; aliu
expected to verily whether the pension revicion and ariar beedits
mentioned in the orders were in conforyity witi: o Lt -H 19yY
{clfective from U1-01-1996) which prescribed the pay scale for the
I-?cadm"stcr of primary Schogl, together with that of tb"]b L;cno')l
P; School did not have sanctioned posts of Headpandits. The
sheer number of such orders should have raised some suspicion
and they could have been more carefil iastead of hastily preparing
bills and passing them without any verification. The Conumittre
“would like' the Finance L)_cpartmcnt to look into this serious
dezeliction of dutics. SR R '
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The obsézvation of ta; Conunittee is that the Dicectomate, of
Education (S) ./‘ G Ofisce ard the Directorate of T EeAlnies o and
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Accoun ts are uILmHy rcsponsxbm that led t5 the ; mcgulu duwal of ‘
’ILLC'MS sqhnu or thc IIcadpmdms/Hoadmastms of LP

Scnools.'; l
.. : t
_- R ‘,~‘.' et

w

( The Co‘ Niiitee "tpp..x.s.."itcf.l. thc commcndqbie Jjob pc1f01m d :

- by the RIS ‘ALCSU]]O' some important acCused persons At the i
"+ Same time die Comimiee ¢ ciesives that the ST should not spar 5

are any
one whethey br' or influential : i1 the. coursg of.-its. mvcs'ag'uon if
Uu, quu:u. of raeir mvo.’vua

unl aLe csmbhshui in Lh(. case. T ’

* The Com; mittee mruettcd to notc Lhat 11111,01tant ofhcers

- ofﬁclals, who are alleged to have been involved jpn the case are stlll SR
bscondvnr and wvadingarrests, . ¢ :

;’_4.A.

\ © RECGHM W\DATION Sy

]

e Govcmnmnt
og ;csponslbi.ttxes to the

PN

1. 'The Conunitiee stiong)y roc ‘mm(.nds that [1
should come out with cleas L ancy i)y fixi;
O fficers/Officinls of the' Ducctomrc of "Education: (S) who

_,*lmm crminded- the nmdvlm' drawal of 1 pcnsmn ulcus and sﬂqnes v
of Headin: ..~rma/fimdpfmd.hs of L. I Schools '

R

-"\.‘{' \“?,t{n;;i

P -_:, ¢ ¥

20 l“hc Coummtne ha _CsmbLshcd the mvohremeﬂt of*501f1'xer
Ofﬁccm/ Officials'of thc ‘AG! Ofucct“The SI'I; s hanchcappcd’to
properl) nnwctxgqtc Lhc cascs as the A G 1s~ccntmlly Administered -
Off ce ‘and as such ccztam pxoucdmcs are xeqmred to be followed in

: casc accused DeEsons are to bc ummoned/ urested fox mtcu‘o

ao e PR e -

gauon
.:".:!’ i N "" '_'.,l
by thc SIT ) i ' = ‘,
J ¥ Foacs g .
f I'he Com mc:.:c 1hcrcfoLe rec nuncxms Umt mc blf sho dd

Lo

E ot initiate legaily ncee pred chps u mu l)erformmg Lhcu duti ties for th_e .

: ; S arrest oF the azcused persons. o " ‘i

., ","‘_ !

- The role of brokers who » LCt ely "ctcd as '1gent hud ..lso b
provcd bu ai1d doubt, The Com

persons should also Lool\cd Apy eromete actton should afso bc Lakcx‘ X
]
i on m»olmd ufwcu; who ICLL L

ecn
‘mtzee recommcnds ﬂlilt tl‘.be
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4.-. So far the Directorate of Treasuries and Accounts is concerned,.
wanted list of Officers/Officials are yot to be prepared by the wII’--
and also no arrest have been madc though the List of most of them.;
had,been.made: available. The Comnuthn. s ofjthe viow chat thest Al
Dircctofqtc of Treasuries and Accounts,JMampur must. have,w ‘
10\\-1Ld(7(: of the mcguLmty of orders 1ssucd by tLe Ducctot of : I ‘
Lduc*mon (S)- Copices ofxvauous pay, orders: 1ssucd from time to AEE

tme by thc Finance Department are usually endoxscd to the Director P

. 'A yn'.fi
of the frcasunc.s and Accounts. : e _T(}I o

lhc Commntcc therefore;: rccommcnds that the Gu\runmcnt
of Manipur {especially Finance Dcpa-tmcnt) should take ste N5 to
detect the officers/officials of the Treasus ty Ofﬁccw\ ho knowingly
cntmtmncg the fraud PPOs issued by the A.G. Clice £ for "'l(.LL :
pusunncl monctary bmcﬁta and to m ¢ stong d sc,"unau qcuon ‘
,.gnmst dlc Crrin rofmcvxl P '

R ' M [ "
e e e . N

. T , - - e

T houg)h the exact amount dm\x nin connccnon with this case’;

lns not yet been a .scummcd it is csumatcd to be ‘more than Rs?13 &
crores. 1' COrTEGC L magacralt

The Comm*ttﬂc Lhmcforc stronely 1ccommcvds that the !
Govcrnmcnt should take steps for recovery of the cxcess amount
drawn by the teachers, retired IIcadm%tuc and Feadoa ”.Juts of
LD Schools. Pensions withheld (Le. 3 monghs) esunzd to be
around Rs. 64,47,147 should be adjusted 'agzli_ns:t.cxc::; M\v“'; by :
1ndividual pensioners. ‘ | '

The Government of 1 Manipur sheuld intdmate to Cie House
the stcps/acmons so far taken up for recovery of, the cxcoss d_awn

by the 1Ct11.<.d chchmmcvs/Hcadpmuts of LP. SCUOO.LD o5 soonas 2
r‘ £ -‘)r PR y
posmblc \vath the’amount so far lCCOVClCd :

6. The Comnnttcc 1s of the view tlmt taking 1 mto qcaount thc
\Vidcsplcad nature of the fraud mvolvmg thic Education DL}:Jamnent
1\ccounmnt Ccncnl ll.C.tSu.llCS/B'Ull\S and non-Official brokers,
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. thc State Government with ats }Jicscnt preoccupauon and hmimuons
may not bLe in a position to c.c.nplctc the investigations within a-»
reasonabic period of - vme. 1t 15 therefore recommended that thc

o it =Y

investigation should:be an ded over: to mdcpendcnt agency e, |
g : Central Bureaw ofiInvcsngauou.’:e Bruy zuinu LR
b A CoLgd Boera L b ol
‘ Jf'\qi._ e r't ' ANNEXURE - Al il
: T ' aid g
R GOVERNMLNT OF ’MANIPUR ot by e
; g Poucr DEPARTMENT i
| ¢ I
: P QOn "*ﬁ Ly th(_ Dm:rmm Senes '11 of Poltcc Maniput, Imp nl s
} RS IiT‘E_ﬂ‘ bt '1”“2 Ma.;-, 2005. T s
‘{a: . ' . T o ’
o _No.IC/‘ ",, 055 "’HQ"’SL“ A )pcu Iln'mo jration Ic.s.m comxumw -
of L. fullwi o o.x,cuo o hroisay < constituted vider e over- -all Cu‘lL'EOl
T ‘of Supenntens atef police, CISCE) for smooth and speedy investigadon
R ; .
‘ : of cases Ll Wo. TI(H)US Lawphel Police Station u/s’ 420/4’)4/468/

Sap o

i 1120-B IPC z.d other cases x¢; sstered 1n connection with the fraudulent

‘ " drawal of pension, arrears and a..:.l"lCS‘by Ex; He'ldn‘i\asters/Headpandi{s
] . v t

b {in the cdu cauon (S) Dcp'lmncm SRR y :

. '
If ; E .. 1. Shri ¥h, ‘Dhanachandra Smgh MPS, SR
vy | . Dy ul’ﬁ/cAddl 'i?—"rcaccuuon) o
| Lo { . oo 2. Sho M. Rameshorc Singh, wy .. }m‘.“
o ; o Taspuctor, CID (Ce 1:1"Lmnch) ’ i e
| ' L 3. Shrh G:m.holungbo gwel, 7, g B "
: N &1 of Imphal Police w.t..uon" A
: i 4. She Th. Manihar Sigh, . 7
B - ... SLef I.,amphclPthc .)atanon. R URR o e ey
J-

P - »
[ . N -

e The Suycnntcndent of, lohce,v‘ C “(Cnmc Branch) will, duccdy nnd
dosely supervise;the investigation of the cases vlzhich may,k be und&takc;
by the SIT in this bchalf and submit quarte:ly progrcss ;ep'o‘fttﬁ f :thef?i?.s q
to the uﬂdcraxgm;gl . ;
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ANNEXURE - B

GOVLRNMENT OF MANIPUR

e e e o

En POLICE DEPARTMENT ; g |
e o ‘ , ‘ ‘:;
: Ordczs by the Du'ector Gcneral of Pohce, Mampur Imphal - e
L ¥ Imphal, e 7 e, 2005 frdy
! ot J L i ‘H
S NoIC/9(47)/7005 PH\(Pt) ' In continuation of this orders of even - | :
' - - number dated 12.5.2005 and 1.6.2005, the following officers ace hereby ;' . :
| ] attached to Special Investigation Team, which was constituted for . - .
1 investigation of FIR case No.71(4)05 of Lamnphel Police Station u/s 420/ ;
1 -424/ 468/ 126-B IPC repas crcd in connection with the fraudulent drawal
: - of pension, arrcars and salaries by Ex- Headmasters/Headpandits in
.i -Education (5) Department, with immediate effect : -
i . 1 SI L. Mcg habarna Singh of wangox Poncc Smnon Imphal ;
% West District. o
v 2. SI N. Ingocha of City Police Station, Imphal \Vest District. ‘
: 3. SI T Inaobi of Porompat Police Station, Imph: hal East .
E District. , ‘
P The concezned District SP should direct them to report to H2 CID(CB) .
; fmmediately.- |
K !
r | '
| A Parasnhar ; 2
: ! - Director Genezal of Police, '
! : Mn'ur ur, [mnhal : .
; | . ! l
| : R ¢
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